RAJYA SABHA [8 August, 2000]

MR. CHAIRMAN: Now, Special Mentions.
MATTER RAISED WITH PERMISSION

DEMAND FOR JUDICIAL INQUIRY INTO THE KILLINGS OF AMARNATH
PILGRIMS IiN JAMMU AND KASHMIR

SHRI PRANAB MUKHERJEE (West Bengal): Sir, before you take
up the Special Mentions, | would like to draw your attention and the
attention of the House to a subject on which we have been agitated for
quite some time, especially since yesterday. This is in regard to the
demand of setting up of a judicial inquiry in respect of...(nterruptions)

SHRI M. VENKAIAH NAIDU (Karnataka): This was already
discussed yesterday. It is closed now...(nterruptions) How can the same
thing be discussed today?{nterruptions)

SHRI PRANAB MUKHERJEE: This issue cannot be closed
...(Interruptions) Most respectfully, I would like to submit that the issue is
‘not closed. So far as the Government is concerned, it has stated that they
are not going to have a judicial inquiry. Yes. But that does not prevent me
or anybody in the House from making an appeal 1o the Government to
kindly reconsider its decision, and as regards the newsitems which are
appearing, it is for the Government of the day to decide...{nterruptions)

s v g eEdEfam (fRER) © Fud ormfa @ a8 Jad <@ w27

SHRI PRANAB MUKHERJEE: But that does not erevent us
...(nterruptions)

SHRI M. VENKAIAH NAIDU: Sir, under what rule, is he raising
this? | have no objection to it if you are permitting him under some rule?

(nterruptions)

SHRI PRANAB MUKHERJEE: Mr. Chairman, Sir, most respectfully,
would like to submit that there are umpteen number of cases...

(nterruptions)
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SHRI PRANAB MUKHERJEE: We have raised procedural matters
on the floor of the House...(nterruptions) We have highlighted our views,
and others also can speak...{nterruptions) The other side also can speak

opposing the setting up of a judicial inquiry. They should aiso be given an
opportunity to express their views on a matter like this...{nterruptions)

3 GLAdT g - 39 fawy $ gER1 g SeM A +1F difafdewa am Bl
a3 919 8, ofF ITER FIT Wu9 Tied &l g gwfoe # duds wee 9
Redw oo & saa @i oRv 3k o ama &1 feifes Al 2, 99 g

g | ...(Taam_)...

SHR! PRANAB MUKHERJEE: My most respectful submission to
you and to the Government, through you, Sir, would be that this matter
should be discussed and the House must express its opinion...{nterruptions)
In a scuttled discussion,...(nterruptions)
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SHRI PRANAB MUKHERJEE: Unless the House expresses its
opinion, it will be extremely difficult for us...{nterruptions)
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SHRI PRANAB MUKHERJEE: My respectful submission through
you, Sir, is that if the Government wants to prevent the leakage of several
bits of information which are also published in  various

newspapers,...(nterruptions)

SHRI M. VENKAIAH NAIDU: Mr. Chairman, Sir, | seek your
protection.

MR. CHAIRMAN: | will call you.
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SHRI PRANAB MUKHERJEE: | would most respectfully like to
submit...{nterruptions) | have a right to submit...{nterruptions)

SHRI M. VENKAIAH NAIDU: Under what rule?{nterruptions)

SHRI PRANAB MUKHERJEE: Even in today's Times of India, a
newsitem appeared that as per the post-mortem report, fifty persons were
kiled by the bullets of the CRPF...¢{nterruptions) Through you, Sir, | would
request the ruling party that they can also make their view
points...{nterruptions)y They can also argue as 1o why a judicial inguiry
should not be set up. But, for God's sake, please allow us -- this House
has precedents -- to make our points. Otherwise, most respectfully, | would
ike to submit, if there is disorder in the House, and if the House is
adjourned because of disorderliness, the responsibility will lie with the ruling

party.

My submission to you is this. After the Prime Minister made his
observations yesterday, after he gave clarifications to the various points that
had been raised, it has been found that a large number of news-items are

appearing which is projecting a distorted image of the country. In ‘India
Today', 'The Times of India' and 'The Hindustan times', the news-items

that are appearing do not tally with the version given by the Government.
Even in regard to the extension of the authority of the Government of India...
(nterruptions)

SHRI. M. VENKAIAH NAIDU: Sir, | would like to submit...
(nterruptions}

MR. CHAIRMAN: | will call you. (nterruptions) | will call you.
(nterruptions)

SHRI PRANAB MUKHERJEE: Mr. Chairman, Sir, firstly, | request,
through you, the ruling party Members that they should, please, give me five
minutes. Thereafter, you can disagree with me; you are fully entitled to
disagree with us, But, for God's sake, please listen to us. {nterruptions) |

request most respectfully, if you want to transact business in the House, if
you want to seek the cooperation of the House, please allow us to make
our observations. Please allow us to make our observations. f that is not

done... (nterruptions} | would not like to take the position... {(nterruptions)
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SHRI GHULAM NABI AZAD {Jammu and Kashmir): This is not the
way, Sir. {nterruptions) He should be allowed to speak. {nterruptions)
He is not being allowed to speak. {nterruptions) Just see, this is a
democratic institution and he cannot speak here! (nterruptions)

SHR! PRANAB MUKHERJEE: If the majority of the Members in this
House decide that a particular subject has to be discussed, then that
subject has to be discussed. You can give your views and we can give our
views; and, ultimately... {nterruptions) Mr. Chairman, Sir, | will take only
five - seven minutes. But | must have... {nterruptions) | am sorry, | can't..,
(nterrtptions)

SHRI K. RAHMAN KHAN: Why are you interrupting him? He has
been allowed to speak. (nterruptions) The Chair has allowed him.
(nterruptions)

MR. CHAIRMAN: The Leader of the House wants to speak.

SHRI PRANAB MUKHERJEE: All right. | would like to listen to
him. (nterruptions)

THE LEADER OF THE HOUSE (SHRI JASWANT SINGH): As
always, we take it seriously. Many of the distinguished Members of the
Opposition have held high public offices. We are mindful of their concerns.
It is not as if the Government is not mindful ot their concerns. Ali that the
Government has made clear -- and, indeed, the Prime Minister himself has
made clear -- that on the two limited questions of some reports about what
the hon. Defence Minister had said and on the demand by certain sections
of the Opposition about instituting a judicial inquiry, the Government's
viewpoint was made explicit, both by the hon. Prime Minister, as also by
me. The Government of the State of Jammu and Kashmir has already
ordered an inquiry. The hon. Prime Minister announced that yesterday.
Over and above the inquiry already ordered, the Prime Minister made clear
here yesterday, when he provided an answer to the clarifications that hon.
Members had sought, that after this inquiry is concluded and its report
submitted, if there are any additional aspects that required to be looked
into, they will be looked into. But on the question of judicial inquiry by the
Central Government, the Government's position is clear. The clarity of the
Government's position is not simply because the Opposition...(arqam)...a1q
dd o) o, & &¢ W g! ...(gqurE)..
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MR. CHAIRMAN: Let the leader of the House speak.
.. (interruptions)...
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MR. CHAIRMAN: Let the leader of the House speak.
..Interruptions}...
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MR. CHAIRMAN: Balkaviji, let the Leader of the House speak.
.Unterruptions)...

SHRI JASWANT SINGH: After all, Sir, this is a political body; both
the Houses are political institutions. Political passions will be raised after
incidents of the kind that we have recently withnessed in the State of Jammu
and Kashmir, we understand that. All that we are saying is, on the limited
question of ordering a judicial inquiry, the Government's viewpoint has been
made explicit. An enquiry has already been ordered by the State
Government. After they submit their report, if anything remains even after
that, that too can be looked at. There is a great deal that the country needs
to do in combating this menace of internationally-inspired, tnstigated and
promoted terrorism. | know, Sir, that the Opposition is fully with the
Government in combating that menace. If, after all this, there are aspects of
this situation in Jammu and Kashmir that the Opposition -- indeed, even the
hon. Members of the Ruling Party alliance -- wish to discuss, if the House
so decides and if you grant your consent that there should be further
discussion on the situation in Jammu and Kashmir, the Government would
be fully ready to have another discussion, even after the Prime Minister has
replied to the clarifications sought by the hon. Members on his statement
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yesterday. Even though we have had a discussion, the Government is not
shy of any discussion on any subject, and least of all, on the situation in
Jammu and Kashmir because, no doubt, we benefit through discussions. |
appeal to the hon. Members of the Opposition; we have had an expression
of your discontent, disagreement, with the Government. You have made
your point. | think, it is time to move ahead, carry on with the work, not
simply of the Parliament, but also of the nation. We can discuss the
situation in Jammu and Kashmir whenever you so choose. On the limited
question of judicial inquiry, the State GOvernment has already ordered an
inquiry. Please respect the State Government's decision, and let us proceed
further with the Business before the House.

SHRI PRANAB MUKHERJEE: Mr. Chairman, Sir, what | wanted to
submit, through you, to the House and also to the Government was, we are
fully aware of the Government's position. It was made quite clear yesterday
by the Prime Minister and the {eader of the House reiterated it twice. But
still certain questions remain; that is why we sought your permission in the
morning; | did not just get up like anyone getting up and disturbing the
House. | sought your permission that | would like to raise a certain issue as
per the practice in this House. Many of the old Members are there,
including the Leader of the House and on these issues, different political
parties have different perceptions. Therefore, there should be an
opportunity, an occasion, for them to express their views; and this forum
provides that. It is not that the House should accept my view. The only
point which | am trying to submit, through you, is, let others also express
their views, let me express my view. Why are we, as the principal
Opposition party, insisting on having a judicial inquiry? Had the State
Government set up a judicial inquiry, perhaps, the occasion would not have
arisen. The State Government has not set up a judicial inquiry; it has set up
an executive inquiry of a very high level and | do not make a reflection on
that. But what we want to emphasise is, certain information should not have
come out. Every day, we find in the newspapers something or the other, as
| was trying to point out. India Today brought out a certain news item that
people were Killed not by terrorists but peopie were killed by the Indian
security force personnel. Today, the Times of India. . . {nferruptions) A
news item has appeared in the Times of India that the post mortem of 20
persons showed that...{nterruptions) There is a news item captioned, '‘CRPF
to blame for part of carnage.' it has talked about the death of 20 persons.
(nterruptions) if some hon. Members feel that simply because they have
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more manpower and just because they are occupying the treasury benches,
they can carry on with their business and take the House for a ride, | would
say, Mr, Chairman, they can’'t take us for a ride. We have every right to
make our viewpoints. My submission to you is, so far as the Amarnath
pilgrims are concerned, the Government of India has a special responsibility.
A committee was appointed by a former Home Minister and that committee
submitted its report. We demand a judicial inquiry to look into the aspect
whether the recommendations made by that committee to provide adequate
safety to the Amarnath pilgrims were complied with or not. if there were any
lapses or if there were any lacunae, we would like to know, who is
responsible for that. Providing safety and security to the pilgrims of
Amarnath is much more important in the context of the State of Jammu and
Kashmir, to convey a message to the people. {nterruptions)

SHRI M. VENKAIAH NAIDU: Sir, | would like 10 express my view.
({r?terruptfons)

SHRI PRANAB MUKHERJEE: Mr. Venkaiah Naidu, if you go on
disturbing me, ...(nterruptions)... We must have a judicial inquiry.
(nterruptions) Let us see how you run the House. (nterruptions) What do
they think of themselves? {nterruptions) What do they think of themselves?
(nterruptions)
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MR. CHAIRMAN: Please, hon. Members, sit down, {nterruptions)
Shri Pranab Mukherjee has made his point. The Leader of the House has
responded and made the stand of the Government clear. Now the question
is, how do we go about it? Should we continue the discussion
or...fnterruptions) Please, let me understand. {/nterruptions)

SHRI PRANAB MUKHERJEE: We must continue with the
discussion. The whole day we will discuss. (nterruptions)
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MR. CHAIRMAN: Yesterday we could not take up the Madhya
Pradesh Reorganisation Bill. {nterruptions)

SHRI PRANAB MUKHERJEE: | could not complete my submission,
(nterruptions) | must get time to complete my observations. When | got up,
| was disturbed. The Leader of the House spoke and we listened.
Thereafter, when | started my submission, | was interrupted by three
persons. Therefore, | must complete my observations uninterrupted. | can
assure you that whatever you would like to say, you can say and we will not
disturb you. But this matter must be discussed on the floor of the House so
that we can arrive at a decision. {(nterrupticons) (if you think that simply
because some Government business is to be taken up, therefore, you can
throttle the discussion, 1t will not be possible ...... (nterruptions)... This
matter must be discussed.

SHR! M. VENKAIAH NAIDU: Mr. Chairman, Sir, there is no probiem
if the Chief Whip of the Congress Party «r sorie  other Members from that
side want to make any submission. Wa witl not come in the way.
...[nterruptions)...

SHRI PRANAB MUKHERJEE: You are coming in the way.
..... gnterruptions)...

SHRI M. VENKAIAH NAIDU: | am 1naaking a request to the Chair.
...... (nterruptions)... Mr. Chairman, Sir, as i»er the rules, we have a definite
business listed for today. ..... (nterruptions’. .. L&t me make my submission.

SHRI GHULAM NABI AZAD: Vv'e wit lelp. We are responsible
persons. We will help in transacting tri» “usiness, but not at this cost.
.... (nterrupttonsy. ..

MR. CHAIRMAN: Please, please . . ‘rierruptions)...

SHRI M. VENKAIAH NAIDU: Let me complete my submission, Sir.
...... (nterruptions)...

MR. CHAIRMAN: The hon. Hiearezr, Mr. Pranab Mukherjee
..Unterruptions).. The hon. Member, i Hranab Mukherjee said that
yesterday when he was still in the proc.<2 ©f making his submission, his
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submission could not be completed, so, he should have the right to
complete his submission. If one or two other Members want to speak --
some hon. Members from the Treasury Benches also-- then they will have a
right to say ...... (nterruptions)... The Leader of the House has already given
his position. As a matter of fact, we shouid have gone ahead with the
regular business. But because Mr. Pranab Mukherjee has said that he
could not complete his submission yesterday -- every Member would like to
complete his submission, even from the Treasury Benches -- | think we
should try to do something. But everybody should agree that we must
compiete this business of Madhya Pradesh today. ...(nterruptions)... If you
agree, then | think, everything can be put in.....{(nterruptions)... | think the
Congress Party has agreed that they will see to it that this Bill is passed
after the submissions are over.

SHRI GHULAM NABI AZAD: That will depend on the cooperation
of the Treasury Benches.

MR. CHAIRMAN: Do not go that far. They will cooperate.
LLdnterruptions). .

SHRI GHULAM NABI AZAD: In the long run, we are going to
cooperate with the Government, as far as transaction of the Government
business is concerned. But it cannot be sought if the Government is not
acceding to our demand. | think it will not be possible just to do what they
want us to do. .....Jnterruptions)...

SHRI JASWANT SINGH: Mr. Chairman, Sir, | should say
that.....(nterruptions)... | stand by whatever | sald earlier, Sir.  After ali, |
said it openly on the floor of the House. | did not say it lightly. The
Government is ready to discuss the entire situation in the State of Jammu
and Kashmir all over again. Certainly, you decide. [f the collectivity of the
House decides that we want to discuss it straightaway, | am the servant of
the House to do it. | have just one request that | wish to make and | will
make this request in all seriousness. | appeal -- | have no doubt about the
sense of responsibility that leaders from the Opposition bring to bear on this
discussion -- please, in making whatever submissions which you wish to
make, do not lightly, just simply, repeat what is appearing in one newspaper
or another or in one periodical or another as the final judgment either of the
event itself or df the conduct of anyone that was responsible for this
situation. The State Government has ordered an inquiry.
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| appeal to you that in the process of repeating what appears in
the newspapers and journals, you are, through the authority of this House,
conferring upon it the dignity and factual veracity that simply cannot be
established until the enquiry is over. In the process, therefore, quite
unwittingly carried by the passion of the moment, the House may be judging
people in a manner that the House ought not to judge. By all means, in
whatever fashion you find the conduct of the House, the conduct of the
Government or the Naticnal Democratic Alliance or any of us as Ministers to
be faulted or to be found fault with, it is my duty to listen to you, it is your
right to find fault with me. But in the process of finding fault with me --
because we all belong to the political community -- please do not draw into
the dragnet those who are simply not in a position to answer and also the
collectivity of the security forces. But | am in your hands, Sir, and, as a
servant of the House, | am also in the hands of the collective view of the
House. By all means, if the distinguished Leader of the Opposition wishes
to make a submission to the House, who am | to say, 'no, he cannot
make?' Certainly, we have to. | do not wish to go into this game of which
Member from which party did what. In the passion and the heat of the
moment, a great many of us do great many things. The challenge lies in
simply being able to rise above the partisan passion of the times and
situation because what the country faces today is not partisan politics. Sir,
| am in your hands.

MR. CHAIRMAN: | think now the situation is clear. He is also
saying ‘'let the Members speak'. But Mr. Ghulam Nabi Azad said that the
Government should cooperate. It should cooperate in the sense that every
Member can say what he wants to say. But cooperation should not mean
that they must demand. If the demand is not accepted, they will not
cooperate. That would be a rather tricky situation which will not be good
for the House. So, as far as the freedom to speak and make your points
which you feel important, is concerned, that may be done. But after it is
done and the Leader of the House has responded to the points made by
the hon. Members, | think you will all cooperate in passing the Madhya
Pradesh Bill today.

SHRI B. P. SINGHAL. (Uttar Pradesh): How much time is given for
this Bill?7

SHRI PRANAB MUKHERJEE Mr. Chairman, Sir, most
respectfully, | would like to submit that so far as the Government Business
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Is concerned, we are second 1o none in getting the Government Business
approved and nobody can make any complaint that because of us, any
Government Business has not been done. So far as any legisiation is
concerned, so far as any motion is concerned, whatever be the time -- | am
not using the word ‘'waste’ -- we are spending on deiiberating certain issues
which are not mentioned in the Order Paper, we make it good and we pass
the Government Bills, etc. for which Parliament has been called. | can
assure you, on behalt of my party and, perhaps, on behalf of many of us
sitting on this side, that so far as Government Business is concerned, it will
be transacted, no Business will remain pending at the end of the Session,
and again we would not demand that we extend the Session by a day. By
24™ of August we will transact all the businesses. But, most respectfully, |
would like to point out why | raised this issue today. We raised this issue,
we were agitated on this issue, and, thereafter, the Leader of the House, in
no unmistakable terms, made it abundantly clear that so tar as the
Government is conce ned, the Government is not going to have a second
look. The Government may be quite clear. But my submission is little
different. Why did | raise this issue? | raised this issue on two counts.
You may consider that the issue is being closed.

But, so far as the question of the CRPF's and others' role in
Jammu and Kashmir is concerned, everyday, news items are appearing. |
had no information until | found in these news items that the post mortem
report of the victims of the Pahalgam mayhem, last week, has revealed: that,
at least, twenty of them were killed by CRPF bullets. Now, many news
items are appearing. There is also an item. [f you want to read it, you can
read it. Sir, a senior official of the Home Ministry has said, "It is possible
that they weie caught in the cross-fire between the CRPF and the militants.
It happens., Innocent people inadvertently come in the way and get killed..."
-- he further said -- "...Security experts blame the CRPF personnél who are
not trained to handle the counter-insurgency task. They are primarily trained
to handle the law and order problem and the experts say it on condition of
anonymity.” My most respectful submission to you, and through you, to
the Leader of the House and the Members belonging to the Treasury
Benches is, did we not discuss these issues in the past? In Parliamentary
Democracy, accident of changing seats takes place. | remember, when |
was a young Member, Mr. Jaswant Singh was sitting on this side and |
happened to be the Leader of the House, sitting on that side. Many a time
we have seen it. Therefore, it is nothing unusual or even unwelcome to
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have a debate, 10 have a discussion, and exchange our views. What do we
want?  We are demanding, we are expecting, that the issue should be
debated in such a manner so that there is no doubt, there is no shred of
doubt, in the minds of the people about our transparency and about what
has happened. Now, why aid this question come up and why did these
IsSsues arise? Sir, yesterday, there was some debate and there were some
discussions. What we wanted to have, Mr. Chairman, Sir, and what | would
ike 1o submit, is this. Somebody is saying that if you want 1o have an
nquiry into this matter (o ook intc this aspect, then it will give some
propaganda-handle to certain other countries. India Is a mature democracy.
Even if we criticise our law enforcing machinery, it will strengthen the
system; it will not weaken the system. We are not tin pots or dust pots.
We are not tin pot dictators. Over the last fifty years, democracy in our
country has matured, and if the bExecutive is criticised on certain lapses, |
don't think it is going 10 weaken the system. | am quite confident that it is
going to strengthen the system.

In regard to the other aspects which were debated, to some
extent, | would like to be enlightened by the legal luminaries belonging to
this side and that side. Now, it is true; we are not going to have any
inquiry with regard to List Two even if the Government of Jammu and
Kashmir is going to set up a judicial inquiry; perhaps, we could have
expected to wait for that. But a mere administrative inquiry in a matter like
this, to my mind, Mr. Chairman, Sir, does not go well with the democratic
traditions which we have bult up over the vears. This House has agitated
and, surely, the Leader of the House and the hon. Home Minister will bear
with me. The hon. Home Minister first entered Parliament in 1970. Then
also, 1 happened to be a Member of this House. The only difference was: |
was sitling on that side and he was sitting on this side. Therefore, he also
knows as to for how many days we debated and agitated for the setting up
of an Inquiry Commission on the Bofors and the security scam.

For how many days we debated it7 How many hours we spent on
it?  Therefore, if it had been a judiciai inquiry, it would definitely have
inspired confidence in the minds of the peopie that the truth will come out.
Even otherwise, in a crisis like this, it was necessary. | do appreciate that
the situation is sensitive. | do appreciate that the armed forces require
certain extraordinary powers to deal with an extraordinary situation. But, at
the same time, we must not forget that we are on the stage. What we are
doing is nol merely confined to ourselves -- international agencies, national
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agencies, free Press, judicial initiatives; all these factors are there. if your
entire exercise I1s confined to having a detailed discussion only on the floor
of the House, | am afraid, Mr. Chairman, Sir, neither is it going to
strengthen the system, nor is it going to help the Government. Therefore, |
would like to submit that a judicial probe, which we have been demanding,

is absolutely called for. It should be done. A mere administrative
investigation -- without making any reflection on the officers who would be
conducting the investigation -- is not going to help us. Secondly, the point

which | was trying to drive at is, before the disturbances started, the
Government of India had a special responsibility. If | remember correctly, a
committee, namely, the Sengupta Committee, was set up by the then
Home Minister, Shri indrajit Gupta, to look into the security aspects of the
Amarnath Yatra. [ would like to know whether all those recommendations
which were accepted by the Government have been implemented or not. It
was not merely the job and the responsibility of the local Government. Of
course, the local Government has to play a major role. The Amarnath
pilgrimage has a significance not merely because certain people are going to
offer their prayers, but its successful completion would have projected an
image that, despite being a fterrorist-affected State, despite the terrorist
activities in that part of the country, normalcy prevails, communal harmony
prevails. Since most of these pilgrims are Hindus; while their helpers, their
guides, each and everyone are Mushm, it would have been a perfect
example of communal harmony, so far as the Amarnath tirth yatra s
concerned. Therefore, everyone concerned, in this House or outside, would
ike to see that the Amarnath Yatra becomes a success story, and it s
completed as a few more days are there. But if certain lapses are there on
the part of the executive, would it be incumbent or not to discuss i, to
debate it, to identity the deficiency, and, thereafter, to make
recommendations to the Government? And, in that process, if you find that
certain information is too sensitive, surely the Members who would like to
discuss it, would keep In mind that the judicial inquiry which would be
conducted -- a judge will preside over that inquiry -- would surely keep In
mind the national interests, and nocbody 1S going to compromise the national
iInterests. Keeping that national interest in view, they will take a view.
Sitting on that side for umpteen years, | know what will be response of the
Government. | can predict that. But, at the same time, | would like to
submit to both Advaniji and the Leader of the House, what you would have
done sitting here, please do while sitting there. Don't do what | would have
done sitting there!
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SHRI S. RAMACHANDRAN PILLAI (Kerala): Sir,  without
serioushess, we are discussing the serious developments taking place in
Jammu & Kashmir. We, the political parties, and the people of the entire
country, are concerned about the incidents taking place. We have very
serious apprehensions in our minds that there are serious security lapses.
We know that there are elements which are interested in scutting this
process. We have received information that these elements are trying to do
mischief. They were able to do it in seven places. And we have not been
able to stop it at any one place. So, there are serious security lapses.

(nterruptions)

SHRI SIKANDER BAKHT (Madhya Pradesh) : Sir, is it going to be
a long discussion or what’

MR. CHAIRMAN: They are short; short interventions by some
Members.

SHRI 5. RAMACHANDRAN PILLAI :  Yesterday, Sir, we had made
it clear that we don't agree to the demand for appointing a judicial inquiry
on this issue. We don't think that will find a solution to this present
problem. Of course, there are doubts. How to clarify those doubts and
how to give an assurance to the entire country that such lapses will not be
repeated? Of course, we are acling in a very complex situation, and also,
some responsibility should be fixed -- those who are responsible for these
lapses. So, how to do that? From the Congress side, they are proposing
a judicial inquiry. We don't agree with that. But we should try to find a
method as to how to go into this éentire question and how to fix the
responsibility and how to see that such incidents are not repeated in future.
Let us have a discussion on this limited purpose. And let us come to some
conclusion$ on this. |

MR. CHAIRMAN: Now, Mr. Yadav.

AN HON. MEMBER: Sir, there are two Yadavs.

MR. CHAIRMAN: Prof. Ram Gopal Yadav. He has given his
name.

. IS grEd (IR U9 ¢ S gw a9 ot qifiv @, sraafde
Hlegafla 2, sa A Q) T A1 € | 9T 29 A giEaql & b oref | a2 v
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SHRI J. CHITHARANJAN (Kerala): Hon., Chairman, Sir, last time
when t spoke on this issue, | said that there were some serious lapses In
providing security to the Amarnath pilgrims and also in the security
arrangements, in general, in J & K. Alfter the hon. Home Minister and the
Prime Minister had spoken in this House, several reports have appeared In
the Press, giving different versions in relation to what was said by the Prime
Minister and the hon. Home Mimister. ! do not want to go into all those
details. There were some reports that some people were murdered due to
Nierference by our own security personnegl. if this was the situation, these
things wilt have to be looked into more seriously. But at the same time, the
question 1s, whether there shauld be a uaial inquiry or not. Our Congress
friends have raised this demand. | disagree with that. | would say that
instituting 8 judicial inquiry n a State like Jamymu & Kashmir will not be of
any help, due to several reasons. Firstly, immediately, what will be the
reaction of the secunty iorces? It will create a feeling among them that they
are being let down with the consequence that the activities of the security
focrces will almost get paralysed, atieast, for the time being. Therefore, it
will not be af any halp m maintaining peace and providing security to the
pigrims or the others.

S, another point is that if a judicial inquiry s conducted, it will
take some time. By the time the judicial inquiry comes out with a report, a
lot of time will be lapsed; and even if it comes out with a very good report,
it will not be of much use to solve the problem which is now there and to
find solutions to the lapses which are already there at the moment.
Therefore, my suggestion is, instead of demanding and ordering a judiciai
inquiry, we wilt have to think of some other allernative; and what shall be
the alternative is, of ccurze. a question which has to be discussed in detail.
Sir, my suggestion in tiis = ¢ s, the hon. Prime Minister should convene
a meeting of the leaders of the various political parties and have a

discussion in order to find an agreed solution to see that the lapses are
rectified.
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Sir, the other question is related to the atltack on Amarnath
pilgrims. The Amarnath pilgrims weare attacked even before sometimes, and
as a result of that some ingquiry has been conducted. Sir, that Committee
had submitted a report. It will have to be iooked into at this moment in
orger o find out as to whether those recommendations were approved by
the Government. Sir, it these recommendations are approved by the
Government, | would like to know whether they are implemented properly.
And whatl steps have been taken to prowvide sufficient protection to the
pilgrims? | hope this matter wih also be looked Into; and my suggestion is
that a meeting of Ieaders of the various political parties will have to be
convened by the hon. Prime Minister and the whole matier should be
discussed there. Thank you, Sir.

SHRI FALE S. NARIMAN (Nominated) : Sir, | thank you for giving me
an opportunity to speak on this subject. | only rise to say a few words. |
support the hon. distinguished Member, Shn Pranab Mukherjee's right to
speak, even though | do not agree with what he says. Sir. it Is a very
important matlter. The point he made was that every member does have,
on a matter of national importance, to express his views, and | think that
the House is very well advised to listen 1o those views. | have not hesitated
to criticise the Government's policies on various aspects, both in the past
and in the present, whether before my nomination to this august House or
even thereafter. But, on the point at i1ssue, Sir, my views, both legal and
political -- if 1 may express them -- fully accord with the views of the
Governmerit. First | come 1o legai reasons. There is already an on-going
vnquiy initiated by the State Government on the assumption that this is a
matter pertaining {o public order, a matter exclusively within the competence
of the State Government in List I, and not within the competence of the
Centre so far as Jammu & Kashmir 1s concerned under the proviso 1o
Section {1) of the Commission of inquiry Act. tt could be hypothetically said
that this ailso concerns the security of the State, a wider issue, a matter in
List | and, therefore, a matler within the exclusive competence of the
Central Government. Bul, Sir, for the Central Government 1o take this step,
at this stage, would mean that it has aiready made up its mind that this is
not a matter of public order. It is something which | submit in the context
of the State of Jammu & Kashmir and Arlicle 370, would not be
permissible for the Central Government to do.  On the non-legal part, |
would respectfully urge for the consideration of this House that the Leader
of the House, | believe, has put forward the correct position that there are

two stages for consideration by us.
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The current situation is that there is an investigation by some high-
powered official, non-judicial, ordered by the State of Jammu and Kashmir,
Once that report is made, if that report, when read by the Members of the
House, does not meet with the scrutiny of the House, that would be time
enough for the House to say, "On the basis of its finding, this is nol a
matter of public order but a matter of the security of the State. There was
cross fire. People died etc. etc. by reason of some security lapses.” It is
at that stage that this would come up. To suggest today that we shouid
pre-empt this enquiry into public order and assume that it is a matter of the
security of the State, picking up little bits and pieces from journals,
newspapers etc., | respectfully agree with the hon. Leader of the House,
would really give credence, an unnecessary credence, to something
published outside the House, and it is liable to be misundersiood by the
country as being endorsed by the House. This is the reason for my
supporting the stand taken by the Leader of the Hotise.

Thank you, Sir.

SHR| M, VENKAIAH NAIDU : Mr, Chairman, Sir, as ! said the othet
day, the nation is facing a challenge. It is a proxy war that is continuing. |t
has not started yesterday or the day before. After losing three wars, open
wars, our enemy is trying to strike us through this proxy war. How
mercenaries from different areas have come to Kashmir is a matter known

to everybody.

My respectful submission is that when we are dealing with an
enemy, we should not deal with the security forces, which are doing a
commendable job. Going by the situation prevailing in Jammu and Kashmir,
the past history, the tactics of our enemy and the way in which it tried to
create an atmosphere and also malign our forces, should be kept in mind.
Today, fortunately, the entire international community is appreciating India's
stand, that we stand for peace and that we are interested in negotiations.
In spite of the fact that some of the groups that had taken to arms and that
had been talking of so many things earlier, have come to the table to
discuss some issues, and the country is placed in such a situation. Now,
going in for a judicial inquiry--t am not going nto the legailities of it, and
others are there 1o deal with that--and demoralising the forces is no good.
We are not doing anything good to the country.
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The propaganda being carried on by Pakistan is that what has
happened to the Amarnath yatris was a creation of the indian forces. This
is the propaganda of Pakistan. Now, today, if we give credence to the
arguments given in any magazine or newspaper in India, whichever
newspaper it may be, definitely, we will be demoralising our security forces

and we will be giving a handle to our enemy to defame us in the
international community.

That being the case, Sir, If one wants to discuss the Kishmir issue,
| have no problem. | really feel that people should discuss in depth for one
day, two days or three days the Kashmir issue right from 1948 till now,
what all has happened. Al these things can be discussed. How did
people get holed up n Hazratbal? Was there an inquiry? How was
Charar-e-Sharief burnt”? Was there an inquiry? How have 23,000 persons
teen killed in Jammu and Kashmir so far? Was there an inquiry? We can
think of having inquiries into all these aspecis. We can also understand the
lapses and the accountability on the part of each and every region. These
things can be discussed threadbare, but not now. We are almost in the
middle of the proxy war. Qur enemy is challenging us. We shouid unitedly
stand teogether, speak with one voice and foil the attempt of the enemy,
rather than trying to score political points. | respectfully submit, Sir, | am
not saying that the House has no right to discuss any issue.

| wouid like to make a personal explanation also. When Pranab
babu rose to say something, | really wanted to raise a point of order, and |
tried to draw your attention. | have the utmost respect for him. | was just
trying to know whether you had permitted him and under what rule it was
being discussed. ftna hi. Otherwise, | had no intention of stopping him.
Even if we wants tc raise this issue again, there is a proper procedure. |
need not tell him or anybody else about it. But my only concern is that
once a discussion is allowed, the discussion can cover various aspects,
Various facts can be brought 1o the notice of the country, and people can
be enlightened on the issue. Bul ™y only worry is this. Se2 what is
happening. On the cne side, somecudy 8 demanding that Pakistan should
be calied for the talks. On the olner side, some people are trying to put
conditions.
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1.00 P.M.

They have been isolated internationally. One after another nations
have condemned them. The American President condemned, the British

Prime Minister condemned.

MR. CHAIRMAN: Hon. Members, it is 70 clock. Because we
have to take up the other business also, shall we continue dispensing with

the lunch break?
SHR! PRNAB MUKHERJEE: We can have it after lunch.
MR. CHAIRMAN: | think he can compiete his speech.

SHRI PRANAB MUKHERJEE: Yes; Mr. Vankaiah Naidu can
complete his speech..

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI O. RAJAGOPAL): We can conclude this before we bregk
for lunch. Afterwards we can take up the other business.

MR. CHAIRMAN: He says we can conclude this before we break
for iunch.

SHRI PRANAB MUKHERJEE: On this issue, we would like sorme
more hon. Members to participate. If the Treasury Benches agree, we can
resume the discussion after lunch. 3o far as the legisiations are concerned,
| can assure you that we are not standing in the way of the iegislations. All
the Government legislations will be passed with due consideration; not
without consideration.

s ¥ frg ew (R wew): wumfa S, S 73 v S99 9Ea €,
3= o AT AR 9 F T8 RwE H A |

MR. CHAIRMAN: He says that when we meet after lunch, we will
pass the legislations. | think Mr. Vankaiah Naidu can complete his speech
and then we will adjourn for lunch. |

SHRI M. VENKAIAH NAIDU: Sir, | was referring to the fact that
voices are heard from Karachi and Islamabad and then the way in which
Pakistan is now trying to find an escape route for all the violence and
crimes it has committed against India and against the humanity. They
should not be given any credence. Sir, one of the hon. Members has
referred to a story, which appeared in a particular weekly, There are also
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other reports in vartous other newspapers. When we bring them to the
House, we qive credence to them, which have a reflection on such a
sensitive matter. Even if a newspaper publishes something, which is not in
the interest of the country, | respectfully urge the House that these
reterences should be avoided, in the farger interests of the country's security
and also in the larger national interest, particularly, when we are engated in
a proxy war with a country which has often violated all international norms.
We have umpteen number of instances where the enemy has done like this.
Thal bemg the case, lhe indian Parliament, the Parliamentarians, and the
peoie in this country have a greater responsibility to show that we are
maturc chough. As Pranab Babu has said we are mature enough and we
wiil face those situations. Right now, other forces do not want us to
succeed. They are trying to strike again. We have seen today that six
tarronists were killed by the security forces. A news about this has come
today. That means, it is a continuing situation there. That being the case,
what is it that we are trying 1o achieve by a judicial inquiry? We should
understand it properly. Fortunately, the State Government is there. The
hon. Frime Minster yesterday made it very clear that we are trying to find
out whether there was any lapse on the part of any force in a particular
sector, The Jammu and Kashmir Government is alive to the situation. They
are masing an ingquiry. The Government of India is also very much
concerned. The House has also expressed its concern.  As many as 30
hon Members, cutting across party lines, have participated in the discussion.
The hon, Prime Minister has also taken time 1o explain each and every
noint.  He has also explained the Government's viewpoint, The Leader of
the House, loday has agamn reiterated it. That being the case, 1 would urge
the House and all the pclitical parties, with all the humility at my command,
that they should not use this 1ssue to score a point. This is not an issue
~where we should appear as if we are divided. This is not an issue where
we should try to criicise each other. We have seen, the Prime Minister has
taken all the Opposition parties into confidence.  All of them have gone to
Jammu and Kashinir.  That has sent a message 1o the international
community as ¢ how much we are concerned. We have shown our
solidarity there. We have shown to the world community that the same
tradition will be continued. Let the inquiry te over.

First, let us focus our attention on spolling the attempts by our
enemy. | hat alone should be the priority of each and every Indian who loves
their motherland. Thank you.
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MR, CHAIRMAN: We adjourn for one hour.

= = T -

The House then adjourned for lunch at five minutes past one of the clock.
The House re-assembled at seven minutes past two of the clock,
MBR. CHAIRMAN In the Charr.

MR CHMIRMAN: MNow, Shrt Shankar Roy Choudhury.

SHR! SHANKAR ROY CHOWDHURY MWest Benqgaly: Mr. Chairman,
Sir, | have been following tne discussions and the concerns which have
been expressed 1N this House on the question of a judicial inquiry into the
incident of Pahalgam. 1 would just like to say that the Pahalgam incident is
not the first of its kind. There had been earlier incidents of a similar nature.
Way back in 1695-86, in Kchima, a column of our own army was
ambushed by the NSCN inside Kohima town. They reacted. There was
cross-firing and a number of people got kiled. In that case, the Nagaland
Government did order a judicial inquiry.  Thereafter, ithcre were other
inciclents in Kupwara in the Kupwara Bazar, in the Mukat Chowk, where
there were civilian casualties in the cress-fire,  in the latter two incidents,
there was no judicial inquiry announced. So, two things | wish to say. An
inquiry was ordered in both the cases. In one case, it was a judicial inguiry.
In the other two cases, it was a departmental inquiry on which a report was
sent to the National Human Rights Commission. Both served their purpose.

There was a demand for a judicial inquiry in this case. | would
only like to make one point. The issue has been raised that such an inquiry
will strengthen our entire democratic system, our internationa! projection.
That is correct. The world will recognise that indeed India s not afraid of
an inguiry into alleged incidents of excesses by its own security forces. We
had been doing that earlier aiso.

| just wish to bring to the attention of this House that we will
debate these issues and we lock at them from a higher point of view, which
is right. But at the ground level, where the soldier, whether he is from the
CRPF or BSF or the Army, who is actually facing the bullet, an inquiry does
definitely inhihit these responses.  There is no doubt about that., | have
been through such inquiries. | am net concerned with what impression
Pakistan has. We are big enough, and we can ignore what impressions
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they have in Pakistan. In our own case, the inhibitions of the troops, their
responses to every such inquiry, are inhibited, That i1s a natural human
reaction, and | think, that is a factor we should bear in mind when we are
debating .the issue, whether we should have a departmental inquiry or a
judicial inquiry.  To my mind, having. seen both, a departmental inquiry
pbrings out as many facts as a judicial inquiry. Of course, our very hon. and
respected Shri Pranab Mukherjee has stated that a demand for a judicial
Cinquiry does not cast an aspersion on the high officials of the Goverment,
who will hold an administrative inquiry. But, | think, by implications, it does
cast an aspersion, because it implies, to my mind, that there is a feeling or
there is a fear that possibly, an administrative inquiry will not bring out all
lhe facts which a judicial ingquiry might do. Hence, in this particular
case, keeping all circumstances in view, | would ke to support the
Government and say that we should have a high level administrative inquiry
which has been ordered, and later on, if anything further is to be inguired
into, we should have a judicial inquiry. Thank you.

SHRI S. VIDUTHALAI VIRUMB! (Tamil Nadu): Mr. Chairman, Sir,
today, we are discussing a very sensitive issue. Today morning, a report
has come from the Himalayas that three bodies of the soldiers, who were
kiled during the Kargil stand off with Pakistan, have been recovered.
Due to cross -border firing and snow fail, these bodies could not be
retrieved earlier. The names of these persons who have laid down their
ives for the cause of the nation were, Captain Sunil K. Yadav, Sepoy
Rajinder Singh and Sepoy Sushil Kumar, They were able to recover these
bodies only two days back. In this background, we are discussing the
iIssue regarding the Amarnath firing. Sir, even though there are two opinions
about finding the facts regarding the Amarnath firing, we stand as one man
on this issue. A message can go to the neighbour from this august House
that they should not feel that because of this discussion, we are divided. A
ciear message should go to the neighbour that so far as the question of
unity, integrity and sovereignty of this great nation is concerned, we are
one, even though we are discussing the issue in different manners. We wil|
forget our party differences and stand as one man in safeguarding our
iNndependence. There can be no two opinions about that. Sir, the
Opposition leaders have vehemently argued for some judicial inquiry,

Sir, we have to find out the truth; | agree, but, at the same time,
we should know the ground reality. What is the ground reality? What was
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reported in the Press yesterday is denied today. What for we adjourned the
House yesterday, the reason for which we adjourned the House is actually
nullified today. The Defence Minister has refused that, he has denied that.
| quote from the Pioneer:

"DEFENCE MINISTER George Fernandes on Monday
denied to have said that the massacre of Amarnath
pilgrims could have been avoided or that there had been
any security lapse.”

"In fact, | said that the security forces had done their best
at Pahalgam. | did add that the Government would put in
place a more effective security arrangement for future
years," Mr. Fernandes said in a statement.

Sir, what appeared in yesterday's newspapers is denied today.
Therefore, what appears in today's newspapers or what we have quoted
today in the House may be denied tomorrow also. So, merely based on
media reports, we cannot come to any conclusion. That does not mean
that we should discard all the reports appearing in the Press., We cannot
take for granted every report appsaaring in the Press; that is my contention.

Sir, already, the State Government has appointed a Committee to
inquire into the matter. The Committee is headed by a General Officer-in-
Command of the Unified Command. He is not an ordinary Tehsildar or a
Revenue Officer or an R.D.O. or a D.R.O. He is a General Officer-in-
Command of the Unified Command. it includes the Home Secretary, and
also the Deputy Commissioner of the District. It clearly shows that the
Jammu and Kashmir Government has taken an appropriate action to find
out the truth. The Home Secretary knows the ground reality of that
particular place. The Deputy Commissioner has been inciluded to find out
as to what has exactly happened on that particular day. To exclude politics
from the judgement that is going to be arrived at by the Committee, it is
headed by a General Officer-in-Command of the Unified Command. [f once
the State Government is seized of the matter, and if he says that the
Central Government should aiso initiate another inquiry, that is against the
principle of federalism. That is what | feel. | feel so, Sir, because, we
know, N eleven States in India, insurgency has taken place in different
degrees. Every day, we come across issues like this, If, 1o find out the
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truth, for each and every thing, the Central Government starts appointing a
committee, then what will happen? !f you say that it is only the Committee
appointed the Centre, or It i¢ only the judicial inquiry held by the Centre,
which can find cut the truth, thien what about the Committee appointed by
the State Government?  Therefore, it is totally against the principle of
federalism. That is what | fecl. At this juncture, what | expect of the
Central Government i1s that it should help the State Government. if the
State Government requires anything from the Centre in the form of any
information or any inlelligence report, it should provide the same to them.
The Central Government shouid suppcert and help them by providing that
information. That 1s what | feecl. Therefore, Sir, a Committee has already
been set up to probe the possible security lapse. Yesterday, our hon.
Prime Minister clearly told us that a naticn of cne biillion couid not be
judged by terrorism and viclence. It 1s a message which | think has reached
the other side. That is why they want to have a dialcgue with our Prime
Minister during the month of December. They are putting pressure on U.S.
to have a 'darshan’ of our Prime Minister. That is the situation. When it is
so, we feel that we must strengthen the hands of our Prime Mmister. When
he goes abroad, and when he goes to America. the entire naticn, whether it
is the ruling party or the Opposition party, or whichever party we belong 1o,
should stand by him. They do not wan! io stand with the NDA, but, they
want to stand by the Prime Minister. ! feel that what we have taken at this
juncture, is the appropriate decision.  Ne should not detract from that
position. That is what | feel. Thercfore, et the Committee appointed by the
Jammu and Kashmir Government g2 into the matter and probe the lapse.

if the hon. Members of Parliament stiil feai that it 1s not sufficient
and some further probe 1S necessary, we can do s0. Yesterday, the
Leader of the House has very clearly stated that it is unconstitutional. |
totally agree with him. Once a cocmmitiee is sel up by the State
Government, If the Centre enters i that arena, 1t is entirely- unconstitutional
i stand by the Leader of the Housc. Theretore, | fully support the decision
taken by the State Government. if any further information or help i1s needed
by the State Government, that should be provided by the Central
Government. If the hon. Members tegi that the truth has not come out, the
Central Government may further prone o, f necessary,

With these words, | conciude and we support the Government in
i1S every move.
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SHRI R. MARGABANDU (Tamil Nadu): Sir, it is unfortunate to say
that a judicial inquiry is insisted on the information given by the media. Day
in and day out, the life of the common man in Kashmir is in danger.
Peopie are not able to live peacefully. it is a very heinous crime that has
peen commitied. [t has posed a grave threat to the nation, and the
sovereignty of the nation is challenged.

The security of the nation is also at stake. f it is a small incident
or any such thing that has happened in a particular State, an inquiry by the
Department can be accepted. But since it is a case which involves foreign
terrorists, great care should be taken by the Government. Ignoring the
security lapses or taking them in a light way may not be appropriate. A
judicial inquiry is needed to find out the truth, A commission of inquiry is
only to find out the truth. | appeal that the inquiry commission must give
its report as early as possible. It any security lapse is there, it has to be
rectified.  Merely saying that finding out the security lapses will demoralise
the sccurity forces is not a proper argument, |f any security lapse is there,
it will affect the entire nation. The security lapses, if found out, have 1o be
rectified as early as possible.  This controversy has been brought to the
House only on account of lack of collective responsibility on the part of the
Government. The Prime Minister and other Ministers state that proper
security arrangements have been made. But a Minister holding an
important portfolio, the Defence Minister, says there 18 a security lapse.
Today, the version has been changed. Anyway, a message has gone to the
nation that there is a security lapse on the part of the Central Government
and that there are contradictory opinions in the Government. In these
circumstances, it is necessary that a judicial ingquiry comymission must be
appointed 1o find out the truth and the deficiencies, if any, must be rectified.
The situation cannot be treated in a light way. It should not be
considered in a light manner. Effective steps should be taken. |f the Indian
Government wants to protect Kashmir and wants to see that it continues 1o
be with Indian sovereignty, greatest caution is needed and, therefore, a
judicral inquiry s needed. | stand for a judicial inquiry and feel that a iudicial
inquiry has to be ordered. My humble request is that the report of the
inquiry commission must be made 4as early as possible so that any security
lapse, which has occurred, can be rectified as early as possible without
demoralising the security forces. Thank you.

sft Worg B u (WERT) Rty @l weleg, 12 o 9 39 favg w
gal 8l 7& 2 1wy a2 & 39 gl we @ orde & # | 39 avw a1 fAER
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T B Rod w1 & o9 ? G TF] SR ¥ T@i Ft AR T HAT Her gesh
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DR. KARAN SINGH (Delhi): Mr. Chairman, Sir, this whole debate
can be looked at in two dimensions. Many broader issues have been raised
with regard to the Jammu and Kashmir situation -- the conflict with Pakistan
over 53 years, the three wars, the Kargil war, the eleven years of Pakistan-
backed militancy, the cross-border terrorism, the National Conference's
demand for autonomy, the talks which the Government of India is reported
to have had with the Hurriyat Conference and then the dramatic offer of the
Hizbul Mujahideen, namely, the three-month ceasefire. These are all matters
pertaining to the broader problem and questions relating to Jammu and
Kashmir. | certainly agree with what the Leader of the House has said that
this House should have an opportunity t0 debate and discuss these issues
in some depth. Obviously, that cannot be done today. Some time will have
to be tixed before the House rises in this Session. We still have another
fifteen days or so, and, perhaps, in the next eight to ten days, the position
may somewhat become clear and then it would be a good opportunity for
the Rajya Sabha to have a debate, in depth, on the entire gamut of the
Jammu and Kashmir situation. | do not want to even touch upon that now,
Mr. Chairman, Sir, | have a very special relationship with the State which
was founded by my ancestors. it was my father who signed the Instrument
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of Accession. | was the head of the Sadar-e-Riyasat for 18 years. |
represented the State in the Lok Sabha for 18 years. Without casting any
reflection on arnyone, | do not think there are many people in this country
who know more in depth about that State than | do. But this is not the
occasion to go into those details. Today, Sir, we are dealing with the
limited issue of the tragic events on the 1% and 2" of August in which
almost a hundred peopie were gunned down in cold-blood in different
incidents in the Kashmir valley as also in the Jammu region, in Doda. Sir,
the Amarnath yatra has a very special signifance; as Pranabbabu has
pointed out, it is a unique yatra. It goes back to the dawn of history; it was
during the times of the Mughal rule in Kashmir that the yatra began getting
well-known. And, when the yatra takes piace, it is a combined effort of the
Hindus as well as Sim Muslims. It is an extraordinary event for those of you
who have been there. Most of the porters, most of the horse-people, are
Muslims. They are saying & gdral 56 odoonig and the yatris are saying, anw
T9: f¥rarg, st 99 fram| Taking God's name, these yatris go towards the
cave. This is a very unigue pilgrimage, and you will be interested to Know
that this is perhaps the only place in india where ane-third of the offerings
go to the Musiim Malik families; one-third goes to the Mahant and one-third
goes to the Pandas of Matan. So, it is certainly a unique pilgrimage. A
large number of people are going there, and this year the rush has been
even more than before. So, what we have 10 see now is: Whai should be
done to look into these tragic incidents? | am somewhat surprised when
some friends on the other side. including my young friend, Shri Sanjay
Nirupam, said that the Congress was not interested in the welfare of the
Amarnath yaitris but that they were only trying 1o find fault with the security
forces. This is entirely wrong. Let me assure you, my dear Sanjayaji, iong
before you were born, | was interested in the Amarnath yatras. | used to
perform pujas at the Chhadi-Mubarak in the Dashanami Akhada every year.
We were ali deepiy involved with it. 3 & WA IHI F I 9K g1 "I TF
®H B, a9 ad Rgerd W TarRead" We are very deeply hurt we are very
deeply mortified daraa what has happened. My friend, Shri Venkaiah Naidu,
said that the House should not take cognisance of any report that appears
N the newspapers.

Mr. Chairman, Sir, we live in a democracy. When regports begin
appearing in newspapers, fakhs and lakhs of people throughcut the country
read them. How can the House remain indifierent? Then, of course, we
have our irrepressible Defence Minister wing apparently, on tape, has said
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certain things which he subsequently denied. Mr. Chairman, Sir, he reminds
me one of the marvelious cartoons by Laxman, of a Minister standing before
the microphone and saying, ‘In order to prevent any misunderstanding, |
deny, in advance, the statement that | am now about to make".

SHRI T. N. CHATURVEDI {Uttar Pradesh): Perhaps, it is borne out
of your own ministerial experience!

DR. KARAN SINGH: | have said that it is Mr. George Fernandes
on tape. So, the point 1s this. There is a certain amount of confusion,
distress and disturbance in the public mind. Now, [, myself, happened to
be an honorary Maior Generai in the Indian Army. Of course, Gen. Shankar
Roy Chowdhury was the Chief of the Army Staff; | was not as senior as he
had been. We are all involved - in the armed forces. QOur families are
involved. QOur commmunities are invpived. OQur armed forces, from Tawang,
on the cne hand, ail the way up to Un, on the other, are, day-and-night,
guarding our security. We sleep in peace because of our armed florces.
How can anybody say that anything any party -- far less the Congress that
has been the ruling party for so many years and that is now a responsible
cpposition  -- may do, will be either against the interests of the security
forces or that it will be playing into the hands of Pakistan. This is a very
wrong and a very unfair approach. | would submit that to make these sorts
of references is not fair. We are all, in this House, dedicated to the national
welfare and, theretore, Sir, 1 have a constructive suggestion. i have not had
the opportunity yet to discuss it within my own party. Pranabbabu has put
forward very clearly our point of view. But | have a constructive suggestion
which might get us out of the present deadlock. Don't forget that apart
from the Amarnath Yatries who were killed, on that day, 27 Bihari labourers
were gunned down. Peopie were Killed in Kupwara. Pecple were killed in
Pogalparistan.  Sir, the National Conference is an ally of the National
Democratic Alliance. The National Conference representatives sit on the
Council of Ministers of the National Democratic Alliance Government. Why
can't the Prime Minister use his immence charm, tact and authority to
persuade the Chief Minister of Jammu and Kashmir to appoint a judicial
inquiry to look not only into this incident of the Amarnath Yairis, but also the
cther incidents? Why were the Bihari labourers shot down? Who shot
them down? Clearly, these were elements who did not want the peace
process to go on. Clearly, these were anti-national elements. There were
Hindus and Muslims; Muslims were killed in Kupwara; Hindus were Killed in
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various other parts. Let the Government of Jammu and Kashmir appoint a
judicial inquiry. There are very eminent sitting judges in Jammu and
Kashmir. Let the Prime Minister persuade Dr. Farooq Abdullah. Let me say
one thing. The present departmental inquiry -- | am not going into who is
on it -- will not carry any credibility; let us be very clear about it. It will not
carry credibility, for various reasons into which | need not go. On earlier
occasions also, the Jammu and Kashmir Government has ordered judicial
inquiry. If Dr. Farooq Abdulla can be persuaded that instead of this limited
inquiry, departmental inquiry into one incident, he appoints a sitting judge
who inquires into the totality of the incidents on the 1% and the 2nd of
August, it will set everybody's mind at rest; it wil solve the present
deadlock, and | think all sections of this House should welcome this move
and then we can get on with the process of passing our legistations and
also of safeguarding the national interest.

SHRI R. K. ANAND (Bihar): Mr. Chairman, Sir, | am not going into
the legality of the Lists | and 1l'of the Constitution of India for the purpose
of supporting or not supporting as to whether an inquiry can be conducted
under the Commissions of Inquiry Act. If we go legally, much can be said
from both the sides about the appiicability and non-applicability of the
Commission of Inquiry Act. But, Sir, the question is, what is the real object
of an inquiry to be conducted under the Commissions of Inquiry Act. The
object is to find out the true facts about the incidents which caused this
massacre, for the benefit of the Government, so that steps can be taken to
prevent such occurrences in future.

Sir, a high level official inquiry has already been ordered. There is
no allegation o' bias against any of them, nor such allegations are sought to
be levelled. W3 cannot rely solely on newspaper reports or periodicals’
reports. Even if they are correct, the same can be considered by the
Committee. We have seen the undue delay in the process of judicial
inquiries and action taken thereupon. in view of the urgency of the situation
and in the fitness of things, we should await the report of the Committee
constituted by the Government of Jammu and Kashmir, and if we find that
such report is tacking in some areas, there would be nothing wrong in
having a disgussion on the report in this House. But at this stage, to rely on
these newspaper reports and making a base for holding a judicial inquiry. will
amount to sending a wrong signal to Pakistan, and is certainly not in the
interest of the nation, especially when the Government is contemplating to
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hold peace talks. Thank you, Sir.

SHRI PRAFUL PATEL (Maharashtra): Mr. Chairman, Sir, the House
is seized of a very important subject of national interest; therefore, my
friends who have been asking for...

MR. CHAIRMAN: Are you speaking from your own seat?

SHRI PRAFUL PATEL: No, Sir.

MR. CHAIRMAN: Then, go to your own seat.

SHRI PRAFUL PATEL: Sir, | have requested for a change of seat.
MR. CHAIRMAN: Seats are nat changed that way.

SHRI PRAFUL PATEL: | am sorry, Sir.

MR. CHAIRMAN: Al right.

SHR!I PRAFUL PATEL: Sir, the House is seized of a very important
matter of national interest. Though the Prime Minister made a statement on
the subject in the House and some discussion also took place on that, it
would be unfair to the Members belonging to some sections of the House
who have been demanding since morning that further discussion should be
held on this matter, it such a discussion is not held. | think it was a fair
demand, and | am thankfui that the Government also saw merit in this
argument and, therefore, this discussion is going on.

Sir, the Kashmir problem is a complex problem. Time and again, in
this House and outside, we have been discussing this problem. The Home
Minister is here, though this incident is not directly connected with his
Department, as, in Kashmir, there is a problem of unified command because
we see that the Army is operating there; the BSF is operating there; the
CRPF is operating there ana = find the local police of Jammu and Kashmir
is also operating there. Tha- are with the compilex siructure of the armed
forces and the security forces, it is but natural that there could be incidents
of the kind which have occcurred. The newspaper reports have suggested
that the security forces were involved in the cross-fire which resulted in the
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death of some of the yatris. 11 is very unfortunate. It would be rather untair
to the newspapers also; because of their investigative journalism and their
efforts, if they have been able to unearth some lapses of the kind which
have taken place, | think the Government should also take a very serious
ook at it and it should have mare concern on this issue.

in view of the cross-border terrorism in Kashmir and the sensitivity
ot the matter, | think, the Government, In its wisdom, has taken a decision
that the judicial inquiry, for the time being, shouid be kept in abeyance, and
an inquiry, as institited by thie Government of Jammu and Kashmir, would
be the first step in trying to find out what the trutin is. Sir, on behalf of my
narty and on my own behalf, | would ke 1o reiterate that the Kashmir
problem is very serious. Shri Virumb: rightly said that the entire House
stands united on the issue of resolving the Kashmir problem, on the issue
of facing the threat from Pakistan and from other underground groups
which are operating n Kashmir. In fact, all secticns of the House
appreciated the hon. Prime Minister when he visited Pahalgam immediately
after that incident. Leaders of all the political parties accompanied the Prime
Minister in a Did to show thatl the entire country is one on this issue. | think
that was the first step which was taken towards cofidence building
measures, |

The second step to build up confidence has been done by the
Jammu Kashmir Government by instituting a high-tevel inquiry. | believe and
trust your words, Sir, whern vou have stated that the statwe of the peopie
conducting the inquiry is very high and much above board Tharefore, for
the time being, we should rely on the inquiry which has been instituted. At
the same time, | would like to remind you that yesterday, the Frime Minister,
wiien he spoke, assured that the Government would spare no efforts to go
further deep into the matter and i would be agreeable for any other kind of
nGuiry, which wouid be in the iithess of things, to get the truth out from
ywhatl has happened. Sir, | would urge the Government {o niot only go ahead
with the present inquiry but also, in future, it there are some facts which ars
brought cut not only by the media, but by the inauiry itself, the Government
should not shy away from taking further efforis to let the truth come out. Af
the same time, keeping In view the sensitivity of the matter and the situation
n Jammu & Kashmir, | do not think a udicial inquiry 1s desirable.
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SHRI N.K. PREMACHANDRAN (Kerala). Mr. Chairman, Sir, this
House has been discussing this issue for the last so many days. First of all,
| would like to submit that the whole House is concerned about the recent
developments which have taken place in the State of Jammu & Kashmir,
Mr. Chairman, Sir, it is being observed that some of the Members from the
Government, the Treasury benches, have pointed out about the sincerity of
the Opposition in taking up this issue in this House again and again. |
would like 1o know from the Government as to what were the
circumstances which led to this situation, especially, of seeking a judicial
probe into the incident. Because, it was the sole respsonsibility of the
Governemnt te bring such an issue to the House. Last week, there were
two statements in the House, one from the hon. Home Minister and the
other from the hon. Prime Minister. Immediately after the massacre, a
statement was made in the House, clarifications were sought and the reply
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was given. Then, Immediately after the spot- visit by the hon. Prime
Minister, a statement was made by the Prime Minister in the House and
clarifications were sought. The next day, a statement was made by the
Defence Minister, outside the House. The Defence Minister, in his
statement, though he denied it yesterday, said that there were lapses in
the security arrangements. The statement of the Prime Minister and the
other press briefings which appear everyday are crealing a cloud of
suspicion in the whole country. The Government is responsible for ail this;
not the Opposition. Theretore, it is for the Government to clarify the
position; it is for the Government to clear the clouds of suspicion from the
political atmosphere of our country. The debate is now confined only to the
point of seeking a judicial probe into the matter. in this regard, my party is
having a different view. [t may be a legitimate demand, of the Congress that
there should be a judicial proble into this matter. We are not against it,
but we have &« slightly different view because of the following three reasons.
First, whether these killings and incidents can be treated as an isolated
issue; .and a judicial probe into this whole complicated issue should be
there. Sir, ctoss-border terrorism is there, ISI activities are there, and so
many killings are taking piace for the last two decades. It is a very
complicated and sericus issue, as far as our country is concerned. | do not
think, by knowing the reasons for the killings of the Amarnath yatris at
Pahalgam, we will be able to solve the problem or do justice. Sir, | do not
think a judicial probe on this issue of Killings would solve the problem.

Sir, we are not seeking the judicial probe because this may
adversely affect the morale of cur jawans, It has already been highlighted in
this House that we cannot question the morale of our security personnel;
we cannot guestion or we cannot challenge the sincerity of our security
personnel at this juncture, especially, whether they belong to the BSF, CRPF
or they belong to the State police. Maybe, there are lapses, and it is an
admitted fact now. Even the statement of a Cabinet Minister is there. So,
the morale of the security personnel or jawans or military personnel should
be protected. It is the right time to boost their morale. There is no doubt
about it. Therefore, a judicial probe into this matter will help or not is a
matter for consideration. Sir, the other reason as to why we are not
demanding a judicial probe into the matter is due to the tederal structure of
our country, which has aiready been highlighted in this House. Is it proper
to have a judicial probe when an inquiry ordered by the State
Administration is aiready going on? | am saying this not only because of
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Article 370 of our Constitution, but because of our federal structure. Sir,
the State Government is there; a democratic process, a political process, is
there, and the Government in power there ordered an administrative inquiry.
| would like 1o know whether it is proper on the part of the Central
Government to order a judicial probe in a State. Sir, if that be the case, |
think the case of Coimbatore bomb blast and so many other incidents
which involved national security can be considered for a judicial probe. it is
not merely the State of Jammu & Kashmir, where the Government may
agree. There 1s no doubt about it that it is a matter of national security. As
far as the Coimbatore bomb blast is concerned, is it proper on the part of
the Government of India to conduct or order a judicial probe into the
matter? | do not think it is proper. Sir,” because of the aforesaid three
reasons, we are not for a judicial probe. But some mechanism has to be
evolved, there 1s no doubt about it. The matter has to be debated and we
have to protect the interest of the nation.  Sir, the whole House and the
whole nation is very much concerned about the anti-national activities which
are going on In various parts of the country and, especially, in the State of
Jammu & Kashmir. We have to prevent it. So, the Government has to
come out with a clear statement; and, if possible, the Government should
convene a conference of all party Ileaders and have a full-fledged
discussion in this regard. The Government should take stringent measures
to prevent all these things, and a message should go to the nation and the
whota world that the whole country is united in this matter. There is no
Opposition or Government as far as this matter is concerned. The whole
country is united in the fight against terrorism and terrorist activities. With
these words, | conclude. Thank you, Sir.

DR. L.M. SINGHVI {(Rajasthan): Mr. Chairman, Sir, my thoughts are
the same as those of hon. Members, Shri Fali S, Nariman and Shri R.K.
Anand. Both of them have spoken of the Constitutional difficulty in
appointing a judicial commission py the Government of India. Much can be
said from different points of view on this issue, but one thing is clear that
while an inquiry, an investigation, to find the facts is pending, we might
perhaps wait till the report of that inquiry is available. The results of that
inquiry would indicate to us as to whether the matter requires to be probed
further, it seems to me that the Leader of the House spoke with a feeling
for parliamentafy norms. | am glad that he responded to Shri Pranab
Mukherjee's plea for openness in the discussion, which is, after all, the stuff
of the parliamentary system. | am very glad that many of us have supported
the right of the Members to speak on this issue, to participate in this issue
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and o make their views known because by shutting out a debate we do
not gain anything at al.

It 1s by this debate that we gain a great deal. But the debate, Mr.
Chairman, has (o e a debate that creates a greater solidarnty. In the

words of the great savant of the last century, we should marshal the
consent of the peopie, the solidarity of the people, on this issue. Truth will
not hurt, | agree. | think Qurs iIs a mature democracy, and we can afford to
face the truth that wili emerge from an inquiry. 8ul, at this point of time,
we must understand that it i1s most appropriate in this delicate situation first
to investigate the tacts, to ascertain the facts, to find out what actually
happened, why it happened, whose hand was in it, etc. Then, we could
perhaps consider further steps by a sense of consensus. | think, the
Leader of the House spoke with the resihence of that kind of transcendence
of partisanship, and that i1s what is timportant.

A point has been made, and it has been articulated very eloguently,
by some of the hon. Members on the other side. [ think we should respect
that point of view. But, at the same time, having persisted in this with a
great deal of logic, they should also come to terms with some amount of
patience. Persistence is a great quality, but patience is a greater guality. |
think it i1s important that the Opposition, having made its point, should come
o terms with some degree of patience untii the results of the enquiry In
Kashmir is available, until further information is available. It would then be
the appropriate stage for us ail to go into this matter.

As the Leader of the House assured us, this is not the last time
when we will discuss Kashmir. No hold bars these discussions. We have
them with the spirit of creating a greater sense of national understanding
and unity. But, | think, we must also understand what is involved in this at
this stage. Some versions have appeared in some newspapers. What is
involved at this stage is also the morale of our armed forces. It is not as if
the argument for the morale of our armed forces, makes them immune to
accountability. | do not believe that any institution in a state like ours is
wholly immune to accountability. But this Parliament is a responsible
institution, and it is a very sensitive institution. | think, it is no use of
anyone questioning the patriotism of the other. It is important for all of us
to realise that we must hold our hands and suspend our judgement, not
pre-judge the facts, until the facts are ascertained.
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Having spent nearly 49 years in the field of law, | may say, Mr.
Chairman, that a judicial inquiry is not a panacea and it is not the ultimate in
finding the truth. Mr. Chairman, when our Supreme Court was inaugurated,
the then Chief Justice spoke and then the doyen of the Bar, Mr. Setelvad,
spoke. He said, "We shall earn reverence for this institution through truth.”
We want to find, the Government is determined to find, the truth. After the
Prime Minister spoke, as he spoke, we should not have the slightest doubt
about the determination of the Government to find the truth and to resolve
and rectify the problems. But we must have patience. Without patience,
democracies can never function. Democracies do not function and cannot
function by being impulsive. It would be impulsive at this stage for any one
to suggest that we must immediately jump into the arena of a judicial
ingquiry. Surely, there may be a good case for a judicial inquiry or there may
not be a good case for a judicial inquiry. But this is not the time.

SHRI S. VIDUTHALAI VIRUMBI: If we institute an inquiry for every
firing and other things, even judges may not be available in the country
because our country Is like a sub-continent.

DR. L. M. SINGHV!I: Sir, I have found that judicial inquiries are a
way of avoiding a decision, Dr. Johnson used to say, "You appoint a
committee in order not to take a decision.” You appoint a judicial inquiry to
arrive at the truth swiftly and efficatiously. We may have a judicial inquiry
for certain kind of issues. |t all depends on the type of issues that have
arisen. Here, the issue Is primarily concerned with public order. That puts
it squarely, constitutionally-speaking, in the domain of the Government of
Jammu and Kashmir. Supposing, after ascertainment of the facts, they
come to the conclusion that there are other issues of national security’ -- no
one can deny that there are issues of national security -- supposing, they
come to the conclusion afterwards that it would be better to have a judicial
inguiry or any such kind of inquiry, there would certainly be a time for it.
VWhat has happened is ghastly, what has happened is tragic, what has
happened s on account of a concerted plan of an enemical nature by
people who are hostie to us, by people who want to destroy amity and
“harmony. My distinguished friend. Dr. Karan Singh, has rightly said that the
Amarnath Yatra was a pilgrimage. | think, a psychological moment was
seized by our enemies to attack that Yatra and to take a heavy toll of life.
Only a few days earlier, Mr. Pranab Mukherze and myself happened to be
together in Srinagar. We did have a feeling that this was one possibility
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that could happen. The Government was aiso aware of it. The intelligence
sources were also aware of it. It 1s not as if no one kKnew that such a thing

could happen. But what has happened is a matter of the deepest concern
to us. MW is not something to be brushed under the carpet. [t is not
something that we can easily forget. But | am sure, with patience, we shall
uncover the truth. Nor do we want to cover up anybody's lapses. This
Parliament exists here tc make a Government accountable, but at the same
timg, this Parliament exists here to provide the support for the Government
in a moment when solidarity is needed. When this whole situation is being
represented in a particular light in another country, which is our enemical
neighbour, we must take care to see that we do not create a situation of
avoidable embarrassment to ourselves.

An inquity has been mnstituted by the State Government. | do not
speak in the context of the Autonomy Report, which | have studied carefully,
but | think, in the existing Constitutional context, it would be wrong to tread
on the toes of the State Government which has instituted an inquiry. if we
find afterwards that tnere are other aspects which this Parliament thinks
must be gone into, this is not the last time that we have an opportunity to
discuss it. [ only plead, Mr. Chairman, with the hon. Members that having
nad a discussion which is approprate and tc which, | am glad, the Leader
of the House has readilly agreed on the suggestion of Mr. Pranab
Mukherjee, and you, Mr. Chairman. aliowed this discussion -- it will serve a
useful purpose to make us more vigilant and more alert -- at the same time,
it Is important that we avoid controversies of a partisan nature, we avoid
attacking the motives of each other, we avoid questioning the patriolism of
each other.

SHRI ARJUN SINGH (Madhya Pradesh):  Sir, | am grateful to you
for the time you have given me to speak on this very sensitive and
mportant issue. | have no intention of repeating the arguments made, but |
cannot help refernng o some of the points made by some of the learned
speakers. My friend, Shri Ahiuwaliaji, who has lived up to the adage -- |
don't want to repeat the description whicty fits -- started with Pandit
Jawaharial Nehru. | don't say that Pandit Jawaharial Nehru was not a
human being; that he was apove all human error. But to talk about Himyn
the context of Kashimir mv such a cavalier manner, has Mr. Ahlipsahs
reflected tfor a moment that whose heart must have been gladened?
Certainly no one i this House, no one m ths couniry: all those peoplo
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Wiiom he was saying are our worst enemies. This is what they would like.
o, What dawahartalp did i the biz- span of 2 human being, thousards of
yeqrs dater history will  remember it When he spoke in the Constituent
~ssempbiy, on the midnight of 14th-I5th August, iMr. Chairman, as a young
2ersen, | had the privilege to be present in the visitors' galiery. He said,
‘“The birth of one human being s a miracle, the births of 30 crore people...”
wher he said with a choked voice that India was now having a tryst with
destiny, it is these moments that give sustenance to us, however, imperfect
we may be. But when we start politics with fundamentals, then, all the
probisms arise. Even today, who is calling Jammu and Kashmir a disputed
territory?  Are we calling it? Is the Congress Party cailing it a disputed
territory?  The persons who call Kashmir as a disputed territory even
tcday, the leaders of those countries, are treated and honoured in the
Central Halt of Partiament. Even today that is there.

SHRI T.N. CHATURVED! : Under what Chapter of the United
MNations? V/hy don't you refer to that? |

SHRI ARJUN SINGH: S0, you want to g¢ back to the Chapter.

{:_1 4Fj: i r ' l'-- _, T : I.:..‘L r_-D: - - 'fr 3 . - . - ) ) . ’ b _*.'..+ ) 1y r“~+
' :"r ! Ve Lo, " L a ! Lr_. ! - 'JJE 1. ¥ e Fo ' I e " - SN R T II._: et --_": - L N
I

which it was relerrca, naol &3 an RIS EVIFTCITET I O VAN S S B B A R o LV L 02h
Lnterrupions)... under Nehru's Government.

SHRI ARJUN SINGH: Then, why do you say that Kashmir is an
inaienable part of India? Why do you mouth it?

SHRI “.N. CHATURVEDI!: We say it.
SHR! ARJUN SINGH: We also say it.

SHRI T.N. CHATURVEDI: But committed that mistake.
(nterruptions)... It is a fact of history. As a young man, | was also with the
same emotion. ..(nterruptionsy)...

SHRI ARJUN SINGH: Sir, we are talking of helping to overcome the
terrorists and create amity and peace. Who is against it? The Congress
Party is not against it. My friend, Shri Ahluwalia, referred to Punjab. Yes; it
was a high point of the statesmanship of Shri Rajiv Gandhi who could reach
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out to the people who were projected. All of them were not so 1o be
directly responsible for the rmurder of his mother, it is that section of the
people to whom Rajiv Gandhi reached out.

PROF. R.B.S. VERMA (Uttar Pradesh) : Who had Tcreated
Bhindranwale? . .{nterruptions)...

SHRI GHULAM NABI AZAD: Sir, having decided that the
proceadings will be smooth, this type of running commentary will not help
Us. ...ynterruplions)...

MR, CHAIRMAN: Mr. Arjun Singh, niease continue.

SHRI ARJUN SINGH: 1 have no hesitation in answering all of them
{nterruptions)... An accord was reached with Lal Denga. We bhad
cacrilictt a Songress Chief Minister for that. inferruptions)... Not life. But
hese deys, even a seat is a very dithicult thing, He had stepped down; and

~teooo b Derga to assume office. Bven under the 1975 agreement,  in
~ e, s arrangement -had taken place. Now, it is, more or less,
aocsntel aven oy this Government that as the basis on which the dialogue

4 proceed. How was that acqured? How was that made?
SRR OnGH ).

SHR! SHARIEF-UD-DIN SHARIQ (Jammu and Kashmir): 1t was
~ever melemenied and the support was withdrawn arfter just thirty days.
Jrierruptions).

MR CHAIRMAN: Let us hear each other and conclude the debate.

SHRI ARJUN SINGH: That is the spint in which great events in
history are shaped. That is the intention and the total commitment with
which the forces of history are led to conciusion, not in this ad hoc,
cavalter, manner in which, today. you want something, tomorrow you will
want something and the day- after-tomorrw, you will want something else. |
am happy that Mr. Vajpayee, ~ v Prime Minister, went to Pahalgam after this
fragedy. | wish he thougt. # —:oper 10 go amongst the Yatris where all
this happened. | am sure the -ecunty forces must have advised him not to
do that. That is also a fact of life. But some people did go. {nterruptions).
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SHRI T.N. CHATURVEDI: The news item in the Asian Age says that
the Prime Minister talked to everybody. Please don't say half-truths. | do not
think Mulayam Singh will hide only in the Circuit House. {nterruptions).

SHRI ARJUN SINGH: | am not talking of any Mulayam Singh.

SHRI T.N. CHATURVEDLI: You talkkad of the Prime Minister. It is all
here.

SHRT RAJU PARMAR. Sir, what s fing?

SHRI ARJUN SINGH: He might have talked to many people who
came to meet him. (nterruplions).

SHRI T.N. CHATURVEDI: it is a search for the truth. (nterruptions).

SHR! GHULAM NABI AZA{D: This was in the club, not at the venue
of the incident. {nterruptions).

SHRI T.N, CHATURVED! Not in the club. The Prime Minister went
to the people. {nterruptions). Not only the ctub, other places also.
(nterruptions).

SHRI GHULAM NABI AZAD: Yatris are poet in the club.
tnterruptions). There s a difference between a club and a venue.
(terrintions).

s wl¥ar oIRey (i) ¥ Ue-g@? wY QEdun @ g @ |
L {IETF)...Aa 3 T B ERd ¥ & G0 o o ST g8 | L L(gerE) .

s A e v vea RUsiyd @ ad s arfauy |
...{TGEaTH). ..

&), 3. gqdd) | <Rey, gz gdi 9 2 | .. (TmEum)..

st s A e - W o d ARfg o Y @ YR ug I & O
...(=FIT). .

stf) whar siver - # Ut qars, A o @ € SR oama o g9 Jwgeh
ey Ang & ) LR,
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A 7. TN @I G A 2 | .. (FTIuE).
. 3. €. 9. g gwl . 31 &€ oEr 7 . (=EgE)...

siiadt wfday vver . @9 @9d & ...(FmauE).. a9 skl & ufy 57 ng
R d¢ 7% 710, 396 glad dig 481 a8 | 50 ¥ & arg ot g3 Yugel
1 AT € 1A oY @l &, ofba A o 7 uE) 9 oY @ 98] woed), anife s
W e it 98 & W e Ad 2 | g AW Rguem frve o)A g @ § 72
..(cmae). . S0 RigueE st fhoe &l @ L (=Eue).. 8 geat ) ot & 1 W
fiar S &t fsad Ird S 4 FRIEE A B 61 | 39F RgR &1 8 7 &g 70
&A1 JFAT |

SHR! ARJUN SINGH: Sir, | defer to the sentimenis of the lady. But
| think | should be aliowed to continue. {{nterruption).

el wfaar IReT @ @M & v g9R urw e T8 o1 | anr ot o ®
g9 AR dMm 00 & gq 3@ & | Y UH-FEHY W SNRIUY ¢4 B A o §E
73 A d71 3 99 91 B AP R FA & FI¥w sifig | efget o gt s R
& Iud 3y apficR 91 Y i eRv | ggarg |

sft st g | snus) Fga-agd gag |
st {9 gl @Y WEwW B I i @1 AER R L (smauns)...
2} waafa - &l S 2 | L. (sEens). ..

g dorg fAewm . @id, o W) T1a @E-ge @ | L (FEarE)... e @l
iz vy Ba @ &0 po ft Qe | . (qumA)...

MR. CHAIRMAN: Piease continue, Mr. Arjun Singh. {riterrupt cns).
Let the hon. Memboer complete his speech. (nferruptions).

it rof7 IR davss wise, R 4 9y ga ared @ iR ag W ug fad
g .. (g,

o IR ). va. Rz Tut : @Em aef B g stk wew A T
fpar 7 .. .(@agm=)...

sft oo Rre © R g A e o 3w wRwn @ wis § o o £ iR 9
gzl € f& ¥ed | a8 &g &1 9 alber g, 39 gl aRffa $ Rea g@m,
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Tad I W OH F Y uE il 3 ISrifae dm v s e e @ FRv @
3R g8 R w1 & 7 Il A@Eicy, e gifeieee ot sare @t i - /% oF
o) R & 989 or® ST §9R offeX 3% € 8199 & | 4 99 & 4R ® 39 a8
FHEA] ATed], AfhA 39 8 b Ufeilcad W BT 2 | o ot U bt &8), 99 &
R ¥ HA-G g qu - wfd ol e & e 9 ol 2, 9fd Rod @ @
21 IR T WA AT T H AP} ERI AW R ARG & FH-d | a8 g9 4,
39 & A @ Jad B A gFET T 8, IF FIA AGdae 4 & F0 2, Tg B
HTe[H BN 7 A€ 9 WiglH T, AT S99 § Wiy ginT, Jifaal | gfow | 39 99 &
a3 ¥2 & iR wuwfy weien F gea € % @l @ o gon, 99 &1 gra § @
M- ? ARG & 3 AA-FH W S g9 gU, 99 9 1 AM-<T 7 gE Sl
FAfHEHTT BT FER B Al AFNEED ARA B OFHAT B ST 9 G g 3R it
ad e N Sy WE ofel €7 gU a8l @t il | EHeTe G H g T, o

A1eN w1 S wied & o=l iy |y 2 L (ZE)...
W IR 4. o9, fg et g A gn g ?
st arefa Ryg « Sft @i |

w. <. . vw. fag aut © waafy ofY, g' e @' @ £ (saurE).. AR
F ofd F et B AR R R E |

3 ol UER C gRA H 9 fF A wear ? fha 3 dearg < 7 oy & A
SIS I

3N sl R . a8 Ta g DY e 2

) wory Fvum ¢« A g6 @ wifea SRy L (amEuE).

sf} Ferae Moy : Iorifad dr B fog ) FEr R} L (FmauTE)...

sft Io] IR ¢ R 98 @1 o e A a7 L (|ae).ame & @
A 9 .(=gge=)..fee A 5w 2 s & @ Ji 2 R g A & IR fY, 3 M
AN B wWerR I fHa | ... (TFUR)...65 F & a8 9 pyawm ¢ |

N = g : g8 o @i O €, 9% &% @ & ) ...(Wag).. e Rudt A
g9 dMl B 0N @Y Fag &), W 99 & ff 08w B gae A | L. (S1EaE)....

o). AR. 9. 9. e aal: g7 wNa $) ofa @& s &) a1 2, ug B
THRTE & D) B 2 ... (FIemE)...
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sft gerde dion . R J @1 o "iuede 9 SR 8, 98 &9 JdEd <
e & | &9 3 wmv-ux gl anf?y ..

M AR A gu g auh @1 84 & <M A fae @ fdw F wRam
...(2qF)... |

sft Worg fAsus . R a1 wei wE TR B gn oridwa wien | g 59
aifed wRY |

sft s frg @ oy a1 S o A o i T
ofl Worg f=gw ; 3g 3 o S, S @iled U L. (auF)... 39 98 &)

grd =gl el =fey ..(=mEumE).. S 99 981 ®E 2, I wsaafive o), g @
JE g it & |

) U9 TR ¢ ORI §% &1 TF fRa 3 e, kg fig aRwe 3 L
..(@aaE)...3R 3y @ axer | Juie a1 L (=aum). .

st sl g @ €9 81 s @a 8, dfda 78+t Ad e o 6 e
yrfeeara o | ... (cmaerE)...

2 worg feay - 0ft B1E 19 AE wE Mg | L (=mEauTE). ..
ot anx. &t v, f&E gat v gueHE Wggl B 9a & fav W gra aw

REIRGIR A g I FaaR T W@ & 1 ...(WFUH)... 1T HE§ W8 &
fés ST gm gan & wer T & e ufhwr § od, snud gl @ o) gra”

Macarfarht . g 2 A A s @ ¢ 1 ..(IIUH)...&7 A
IH dl T @ & | ... (=Eu). .

m. AR, §. TH. fag amt 1984 7 & 7 3R feecht H snual xR o
gaRl Py Rt & e fom o | L (amaue). Rdl @1 dos R w2
...(amauTE). ..

il 1 g Hon . HI0H | WG AIR.TA.CE. & A F 1984 & dm 7 |
o (STTETH). .,

st ARRTH T . 9] YhR TAd didA-a1] Y U TE 9 G I
fearg t+ ...(=gemq)...
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off wwrafey © arof9 Rig oft, 3 3rg+h Trq +e |

sft Wo1g faeas - wyvafa 78y, A f¥' Sff 3 o 919 &dt 2, 9% ETER
Tad 919 8 | L. (3EUTE)...

3f} 3= fg ¢ ToTa g gt 2

3t Worg AU A g St 3 S 919 &dl 2, 98 WRIEY 7o 919 @,
U\ By A 1 8, AT g1 ) g8 i of A1 98I |

oft arof g @ AU uT-997 bEd &, weH At od 2 ) L. (FEurE). .
sl gl &rl A MU B IW aa B | L (FEE). ..
i} Worg faous | IEHcEIG | el BEl T3 I8 &, §disy ? ... (aum_). ..

sft [Hafy - 29 79 fede & g1 &xA1 7, 4:.00 g9 gt €, gafere ATl
Fewg $) g4 Afg 1 L(FaurE). .

sfaciafg o gg & . (Faum).. g @ e fé . .(=|um)...

Sir, 1t would be better it we confine ourselves to the subiject,
instead of referring to other issues like Uttranchal. ...{Interruptions)...

3t o] gvER  3nf AU Ue Rl 4 R gce & &R A gl f&ar iR W
Y Hooldd WX gl ] & dY R & | ...(=gaums)...

s gog froga 0 99 99 @ ¥8d 6 Raere A fF[men Im |
. (eaumr)... ... (=aaure). .

2ff WRA wTe et © aRarg @ Feren @ | (gayT)..

o) IO feaw - 77 fagd gaar & 6 o1 g sf argja fs St 3 @t g,
92 ORTEY TTod 919 2 R A W Al I9d! afta o W R wed & Rere @ 3as!

Frota e o wifge | L (adyT)..

i oreft five | wri Gkl AT, woard ale % Ry @E T & 1 %
i ggd AR &, IAB] qEIed HRAT 981 ATHA & | gAY 3ma o $B W I I8
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4.00 PM

3 4 www v & R e I R A 2, 7 e @ Rafi ae e & | o 4
YAl GHTE B, I8 U 98 &8 | T8 I

[Iuawregs (3t g o) dard= go)

SEH-¢h Urfeifed Tord 8, I &1 I8 T8 € 3R g9 W) 'R iiar 9 9
HY AP 94 AP ol ] $9 R A 39 qv 8§ | afda anea @ A9 g,
wrael e arfeg | L (@rau)...

At A wer fed @ o fava wosifery | WR, A sfewr @ wrge
ITEH TS T HRA BT |

IUFHTETS (3] IR wER) | 3eXe 7a ST @i |

sft A waTy fiEd @ A7 afdaR 2 @rgT o anee X9 & @1 | Rawd
| g78xY Sl 7 & 99 AP ol FHdl & 3N JA4ay, 3G 34 Ad | ... (@geH). ..

sft To TR andt areqEiorn off A R $Rew, R g #) Al 99 wEi
9} aTg ? ... (&FET)...

ot srofw fg 0 B9 @ @wiafd #Elgw & sew & BRUT gu A @A R
91d AUD! ARG A JAT-3AT AT 4 Hel, 9 37 W) HaT-fewel) s god A AfpH
4 Sar g f6 g guwig g Adl 9ad ®ifd g7 @) &Ha IE9 g & 3SR
gorad & gfe |t a9 H W Bkl 8, g8 Iy ¥ 2 98 | g 7E @ f W@ f
el g3 &, 9T e g9 o A8l § | 976 TaE 29 W @ Y ge A #
foaq a8 @1 | 3@ I9Th HUT AT FT HWX a3, ugzﬂ%tﬁ%wwasmq
q qIEY MU | FB WEl A, PO HAAIR I, 8 AT TWRE W GBI AT
THed OIh 4 Y9 2 & 3od s/ | 39fen g8 Aara sgvgs 2 6 ot SffRrad
HHITH g SQ difd 39 ) B gaien W) R o 9@ iR @@ i |amE oan
Wi¢ 3R Y 3mu dopx o ft e w8, o) i | aver A9 U wEE
sufl, g8 v& o wrwn o), 9wd wfafbad  grft i 99 glafeaist & -
JAwd o A & A6 & | AT I 'wTed d g B 7

W& 96 39 91 &1 dard 2 & gg qfeRrae #dE s geradl Qe
W HEar € g1 A8, 39 RMg ) s O FrE & Swar €, 9 Aol 9t W, 3y
SHP! g gAY | §7 @ Fad 59F aoriie ugd R oA AR v 8 o 9fa
ge+ & Ad9] A I8 DRI Ul, IS 390! g 8N fF S| g wer o7 b g8 s
Iofae d@wen 2, ofafewa 1) 2, @) uvfafewa 76 F O afafesa ad am
Fa fourar aegd 2 7 TR ITH] FORIEN FRE JTYH DIE TR UhSH Bl BT
Y al & O ISP DD SHAEGN B, 9 39 drs gRvny FAwem |
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AT 48 Tdh 21 TR 2 ) vt gRe @ RIRRAREA & 9w &
3k a7 7% ¢ B IeRme swmd & faer wiw | &9 7% Rega T wed &
ATTF I A PIT AU AT, &9 IE A8l ®ed (& wifd aat § &g verae g,
iRl 9] § any ®e A P HcH 4 TelW | B APal & HUHT ? 89 HTTH AR &
AfFa &9 TE R T80 fF 98 RAwE < 7 7 9¢ 5 o o) O € R ang
9T aEd & | 98 Ue Al SRl & forg, A=mE g & fore srem T ghm
$aF gar uRumm Fadn |

§ @3« & AT @ afidt wxan & 5 AgA @t Ot Hw B, SEdB! 9HER @)
FIB HFRUI bad TR ITAMGAT § qRT G4y [l &, ¥ bhad ST g7 T
H] " & AfpT aus el | 9 yw e @ teracfaferdt &, ang 9w I @
ATATSY | A @ e ¥+ 9 o | 3 R avE | g% 919 @ 8 9w,
T gAY AT Y, Al R 3 Y, F URG B A @ W @ I 8 &,
3P GueH @t P HRY R el sl B iR $¢ 39 919 o
1T ARAT fF g WRA @) UEd@ B FTIH G 918 §

it IRTT E (SR UQY) @ IUQWEE "EIqd, @ W) 99l SR & wua
WR YH g3 ¢ ON dR | A a9 EHe B & 918, YE A9 AW A §ga
Fgayel @ afFa g e SO FogAYd A @ O deaR @ R OR 9dHT b RN
cHi vl A s g ¢ 5 99 39 vy w® 959 4 #1E q5w & & & at g
Tl wer Rl @ifdy 5 Swet R gEl 7t wife 3ud gexAvEd
AHaftrdeia & |

AT N BT 2, 3R A e 2R A 9 W@ & O R e g8 2
39 FIadld P QEe™ dvd & fag ared offl g3 21 SRR # wifa wnfta 9 &
3 foy g e afbg €, ufewm aﬁw%aﬂvwﬁaﬂmmmﬁ%ﬁm’r
eI §91 & S9N feugd qunfeda iR gRaa &ibw &, 99 o @ aadia ad &l
gl Roga qunfed & sR 9 w9 am 9 2 5 a7 seid Afdew @
srfrEsie &1 9@t R 98 W) arEeE iy & 9 a3 & O 9
AR | FAHR-U-aAE, s O a) wie & d gY 7dea @ a1 wifdwar | 99 gg
fafrdew &, @ 99 &Ml 4 Iiadld gd W@ 81 O @ qad | gl & eieR urd
F o B geael B dev aiiem By W@ &, fafordew €, amdaard & -o oft
PRy we HvN ¥ g SfdT SRk F gdia & | o wew B & S9 wen
SR 6 AYHR-Y-AIvEr &7 AT HTH € @ A U€ FEd € P I8 o9 gy fhm
fr oifrem S9d A0 2, @fl 98 3@ A 21 S¥H UF St 999 IE9 qE 2 @
GHFl TRE ¥ TON AT IYD! AB} A G569 B gD & 9} B B TG o
Ao Su ] g1 & T 81 Q= &8 5 HIRD.oE. & FaET @ a1 BRI Q
tHl Rald ong 8 f& o9 oo e I aR gt QREg, o9 BN BrER B 2 W
ffedey 9% &9 A g 32 @, al 8 ¥Phal ¢ ¥TH 9NE § Y AT W MV &l
Qs w8 g o1 7E AR R demr. s, ¥ A i aifyat Bt a e gfd
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gud vt et 8) S 2 sfdY Uil $ WIET gaR i ol geh | @ AR e
&l Faod U & & 30 fAvg @ g g9 S Adi I offs bW H_9
gAY RraaiRET ®ids agl ore 8! ¢ wnas &l &l gar A8l | 3R 99 99y AT e
gl T9 uar gen, sieron A | ofdd Wl g5 9 AR @ |/ g UF qgd TR
gia & o 98] st iRl wer € wiy A wer 9 w9 e R 9% 997
& g1 € O IEEr FRiewu O g9 arevl g8 wel g SRrd sEEdl 8 W A 8
g i 98 gem g ik GfsRroe §qart @ e oRumm g, [ )R gerh
7 3a@m ver 4 TE €1 AfhT R B g9 War o Wi FRIGR 81 90 3R ary-ary
% Ruey 1 N FET 6 g8 39 919 $ gF T © FfS 3@d FEa 7R gRInH &
dL.2Ld @ o it e ' quaﬁmmaﬁaa?m%%%mﬁﬁtﬁﬁmﬁ
A]1 ¥ SR 98 U8 #1Ed gh [ 7% eradla T 8, Yassr q 8, PR ard) 3 v
g1 @Il g9 @ iR & Swad gl & Utiise & aU S9E KoHe U
oG a8 39 orddlg & g5 81 4 bad @w €1 3y @ ®H (U IR qiadia g9
M 9 o Q fediversw gy § ufesa ® $9 W6, 300 IS QAT N Ghd
21 ufdy 39 919 &1 991 SO IET € 9 av% @ 991 U8 9 3R 3G W% 9 [F
o Wfaleeda @R $37 &) 3@ 7 ¢ & o dfaRea gi¥e & R Fxd g
& AT el gid 98 € 6 g9 dHeTHid THe IR GeER &1 ¥R UR gdq P
g 2t T 9 e 9R F 99e wdl 99w Ol WRaR A guel e arfaa
B AR THH v TR we & eI Hig geomd TE AT Sy §9 Jd@ By
ard aEa el & il ®ife o ) g e € b a o dv & gadr 8 o
f6 a7 a9 O gfag a3l 9 37 w8 8 3N yfow 97 4 WR R €, S9@! ugarl
qerd 81 .39 AR &1 I8 {HITG HIdl 81 Y 91q AW 81 el W W@ '
75 g Rt @fHgl & WM @ d9iE 7 e 9w oY S A gl ugg vl Sl
RaNRA wRls & w o 99 Ao & 98 ) 973! 499 T8 PR W ke 21 Ped @
f& Torma, IRTE, BRAN @ IS WYAR $HA Bg gedl 48] o YE B ais
TS TR HTT T § R 9 AT 981 W gg™ I8 € W gerd gy w W E &,
g1 39 @ o f e TRy ok o SR SRER . B o i Eh afee
b @y o o 3 T 61§99 9% HE) 8  fR O #RA /] R St R &
STGN | O 34 AW F8] ®v ged AR ol AR (@ & @ 98 9} ol @ & o
waears 1 fras @ &t 3T g8t R 3T @ | W Add & S9d! o WU 3R 37
GHY O Pl o S B ATGIADAl T8l €1 T T 4l H I@gEr arga g |
fﬁmﬁa@wﬁa(m&ﬁ?mﬂﬂv) IR dIRAT Wed, ard o =g
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1 Transliteration of the speach in Persian Script is available in the Hindi version of
Debate.
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THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINISTER OF STATE OF THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHR! ARUN JAITLEY): Mr. Vice-
Chairman, Sir, we have begn discussing this issue of immense importance
for several hours since today morning and we have also been discussing it
at a very important moment when a very serious effort is being made to
give peace a chance in Kashmir. One thing which is very clear -- | must
say with a sense of pride as a Member of this House -- is that though there
have been different perceptions on certain issues, it is absolutely clear to
me as a Member that each one of those who have spoken in the last few
hours has the interest of this country foremost in his heart. Each one also
has made it clear that, irrespective of the different perceptions, the desire is
that our security forces and different agencies must be strengthened rather
than scarred, and, therefore, the attitude of each really has to be in that
direction. Sir, the Prime Minister, on two occasions in the last few days,
after making a detailed statement, also as his response to the various issues
which were raised, has spoken on this issue at length. Normally, after a
debate which continued for almost a large part of one day and spilled over
to the next, there was no real necessity .for this issue to come up again
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today, but for certain reports that appeared in a section of the newspapers.
We have a very independent Press. We are all proud of its independence
and | give them the full right to write what they really desire to write. But
every national agenda cannot really be dictated on the basis of a news item
here or a news item there. The only difference which has taken place
between yesterday and today is really some news item in a few
newspapers. | was sitting in this House when the debate was going on,
going through the news item and | will just read out two sentences from it.
"It is just possible that the militants managed to kill 33 people through
indiscriminate firing. But a plausible theory is that the ponywallas died
during the cross-fire from the CRPF in the bunker set up in the adjoining
rocky terrain”. 1 really do not know as to whether this is news, whether this
is based on an analysis or whether it is really a kind of an analysis that
some writer exercising his freedom to write has been exercising. But then,
we must aiso remember, as the senior Member from the Congress Party,
Shri Arjun Singhji, has very rightly said, that we must not play with
fundamentals. When he says that we must not play with fundamentals, we
must also keep in mind that there are several occasions, very challenging
ones in the life of a nation, where we may have tO rise above partisan
attitudes. We will have 10 think in terms of institutions. Ghulam Nabiji said,
*‘Why do we think we are so weak that some Pakistani propaganda on PTV
can really shake us?" | agree with you. Any propaganda on PTV or any
article in any newspaper really cannot unshake our resolve, but at the same
time, when you are so confident, and s0 are we that we are not weak, it is
precisely because we are not weak that the outcome of Kargil eventually
was what it was. The truth did come out, but let us also have the
confidence that the systems in our country are also not unfair, and the
agenda for our systems really does not have to be dictated by the Pakistani
press or the Pakistani television. ...{nterruptions}...

Sir, | remember, a very similar debate taking place towards the end
of the Kargii conflict. The Government, at that time, appointed the
Subramaniam Committee, and now we have the facts behind us. The report
of the Subramaniam Committee did come. It was a Committee of experts. It
went into every aspect of the matter, it gave its Report; and as the Prime
Minister said yesterday, the Report was made public, the action taken was
announced, and various institutional checks and balances, introspections are
going on within the various institutions on the strength of that Report. But
let us go back 10 the day when the Subramaniam Committee was
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announced. Precisely the arguments which are being raised today had been
raised by some of our friends even at that time. | distinctly remember
answering, "Why have you appointed the Subramaniam Committee, and not
a commission of inquiry under the Commission of Inquiries Act? How will
the cross-examinations take place? How will the witnesses come and
depose? Is it a cover-up operation by the Government?" Precisely the
issues which have been raised by some of the Members today, were raised
even at that time. But now we have eight to ten months of history behind
us; the manner in which the Committee functioned; the expeditious manner
in which it- unearthed all the facts; it pointed out to our areas of strength;
areas where we could have done better and the challenges for the future.
Today, Mr.Azad raised three questions and said, "People will say that since
there is a default purportedly mentioned by somebody in the State
Government, how can you have the same State Government officers being
part of this Inquiry Committee?

SHRI ARJUN SINGH: Have you seen the statement of Mr.
Subramaniam lately who was a Chairman of that Committee?

SHRI ARUN JAITLEY: Yes, indeed | have. But that statement adds
to the fairness of our process that we appointed a Chairman who during the
Committee and after the Committee has full freedom to give his views, and
that negates what Mr. Azad has said that when you appoint these
committees, you want to appoint people, public confidence will not be there
merely because an officer of the State Government is associated. You may
have the officers of the armed forces associated; you may have the officers
of the State police associated. But that is no reflection on any bias of a
Committee of this kind. After all, the systems as they exist in our country,
what would an inquiry into the Amarnath yatra episode really unravel? How
did the whole incident take place? What were the security steps taken?
What are the challenges required for the future? What are the improvements
required to be kept in mind in the future? These are all findings which wiill
come out of the Committee which has been appointed. The Government
and various institutions, Departments will have an opportunity to go through
them. But, merely because you have from the armed forces, the police and
other departments somebody associated, really shouild not shake your belief
that our systems are unfair, and therefore, nobody really will have
confidence in a report of a particuiar kind.
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Sir, the hon. Member mentioned, -- | must give the illustration, |
repeat the illustration -- that we have gone through such an experience
once and there is no reason why when such recommendations do come,
those responsible in the Government certainly will take all steps in that
particular direction. | must mention that introspection is a positive exercise.
Inquiry into important events, when they take place, however unfortunate
they are, is a very important exercise. It gives you an opportunity to realise
where improvements are required and where strength is required. it gives
you an oppoertunity to analyse whether something has gone wrong
somewhere and what the steps required to be undertaken in the future are.
But this exercise, in every case, need not necessarily be an exercise-of a
judicial inquiry. When you speak in terms of a judicial inquiry, let us just see
the manner in which the debate has tended to change in the last few hours
or in the last one or two days. It is a great tragedy. Somebody from across
the border organises these attacks. Pahalgam is one such incident. There
are several other incidents. More than a hundred innocents lost their lives. It
is a great challenge for our country to stand up as one, take steps and
make sure that these incidents are not repeated in the future.

We are trying to go through a peace process. Somebody is trying
o scuttle this process. When somebody is trying to scuttle the peace
process, should we now act in panic or start yielding before a propaganda
which says that 'maybe; your own security forces have erred?' The moment
we start this exercise, let me tell you, it would be music to the ears of those
who are ill-disposed towards this country. The only difference which has
taken place is that there are some news items which say, maybe, the
militants have killed them but, maybe, the other possibility also does exist. |
really do not know whether | can call it a news item at ali. It is more like a
badly written judgment of a court when a judge is not abie to make up his
mind and he probabalises both the theories and then says, 'Well, something
more requires to be done in this matter.' This is precisely what | read in the
news item.

SHRI NILOTPAL BASU (West Bengal) : Mr. Jaitley, would you vyield
for a moment? Do you consider what the Defence Minister spoke before
camera also in this category?

-SHRI ARUN JAITLEY: Well, | certainly did hear the Defence Minister
before camera. | have also read his statement today. The Defence Minister
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has said nothing of that kind before camera, which he categorically denied.
Therefore, to merely say that the Defence Minister has said something
before camera is wrong. Certainly, camera tapes would be available in a

private channel aiso.

Mr. Vice-Chairman, Sir, we are going through a debate. Some legal
issues have come up, raising the question whether it is under the jurisdiction
of the Centra! Government or the State Government. Such issues certainly
do arise. Mr. Sibal spoke yesterday, Mr. R.K., Anand, Mr. Fali S. Nariman,
and Dr. Singhvi, all very eminent and senior lawyers spoke. They all have
given their views on the subject. Sir, the issue is not one of legalisms. The
issue is one of far more significant repurcussions. We want to know what
steps we can take to prevent such occeurrences in the future; what the
safeguards in future for the Amarnath yatra are; have we, at any stage,
gone wrong in the past; is there anybody who has not performed his
responsibility. The country must know the positive steps which were already

taken in the past.

Sir, speed. is the essence of such inquiries. Now, if speed is the
essence of such inquiries, it is but obvious that an inquiry of the kind which
has already been ordered is an inquiry which can be of an expeditious
disposal, is an inquity which can come out with its findings and
observations quite expeditiously. | must also, in this regard, point out the
attempted change of focus. The attempted change of focus is not that there
is terrorism sponsored by our neighbour, not on the people across the
border, not on training taking place there, not on the innocents being Killed
or on the methods that we must deploy to save them. Obviously, there is a
focus. That is what the news item says, and | say this with a sense of
regret. People say, 'Possibility exists that CRPF may have been involved
and, therefore, have a judicial inquiry.’ That is the whote rationale of the
story. It is said in so many words. Thesefore, if the purpose of the judicial
inquiry is that those who are indulging in a, proxy war use it as a forum to
further their tactics to demoralise and discredit our Security Forces, then,
certainly, we must think twice before undertaking a process which is really
not going to enable an expeditious finding of all the facts. The
administrative inquiry is sufficient for that particular purpose. On the
contrary, it.is going to be used as a forum for collateral purposes, as the
news item which has really started this debate today itself indicates, that it
is an exercise which will be counter-productive. Shri Arjun Singhiji said that
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we must not play with fundamentals. One of the fundamentals in this
country has always been that at the time of a proxy war -- even at the time
of a war -- the whole country stands one that nothing must be done to
start hair-splitting and finding faults with the Security Forces which are really
making all the sacrifices for the country. Iif there are or in the past if there
have been human rights violations, we have our domestic machinery which
goes into this; we have our legislative set-up which go into this; we have
created the Human Rights Commissions; we have created many other
institutions which go into this question. Our mechanisms are strong
enough. But, merely because some of us at some stage have felt that a
judicial inquiry is the demand of the day, well, we may have felt that. But, |
am sure that when you say that you are a party with a years of legacy --
you indeed are -- then political statesmanship really requires that we do not
stand by issues which we picked up and then realised that this could be
counter-productive. Even now it is not too late, Seeing the overall debate
and seeing a larger cross section of this House certainly wants to know the
facts, but does not favour a judicial inquiry, | am sure my friends on the
other side would also vyield to this larger opinion of this House which is
reflective of a larger opinion in this country and not persist with a demand
which really will lead us nowhere. Thank you.

SHRI ARJUN SINGH: | did not want to interrupt you second time.
Lnterruptions)... But the fundamentals which you referred in my name are
not the fundamentals which you have interpreted. ...(nterruptions)..

SHRI ARUN JAITLEY: | may specify. .....(nterruptions)... } Sir,
when | referred to fundamentals, | did not want to elaborate on that.
.{nterruptions)...Since he has raised it, Mr. Vice-Chairman, Sir, let me just
explain. The fundamentals | had in mind were very clear. | am a very new
Member as compared to Shri Arjun Singhji. ... ¢nterruptiors)... The
fundamental | had in mind was that on issues of moment, for a country,
when we face a situation of this kind, we, at ieast, try to keep partisan
attitudes and partisan issues away. And { say this with a sense of regret,
by saying, "the country is getting divided, and so on" it was not a service
we were doing to India.

SHRI KAPIL SIBAL (Bihar): Mr. Vice-Chairman, Sir, | thank for
giving me this opportunity to participate in this debate. | have listened with
rapt attention to the various views expressed by the hon. Members of this
House. | am very sorry to say that on some occasions we have been
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digressing away from the core of the issue that is pbefore this House. At
one level there is an element of unanimity between those who have
expressed one view and those who have expressed another view. Those
who are in the Treasury Benches and those who are part of the NDA and
others feel that the commission of inqQuiry or the inquiry that has pbeen set
up under the General Officer Commanding of the Unified Command,
including the Deputy Commissioner and the Home Secretary, is focussed to
find out the truth. So. obviously, I do not doubt the intent of the
Government in setting up this inquiry to find out the truth. And to that
extent, there is unanimity because we too from this end have made a call
for a judicial inquiry also for the same purpose. We 100 want to finad out the
truth. So, there is no disagreement on that. The issue is, what is the
mode, the issue is, how, the issue is, public confidence, the issue is, will
this serve the purpose. Now the fact is that Kashmir has been burning.
Right from 1998, ever since when an hon. Minister of this Government
said, "We must have a pro-active policy towards Kashmir®, That very
Minister, in fact, made a public statement and told this House, "We will, in
fact, issue a White Paper on ISI*s activities in India, including Kashmir.
We have been ﬁoticing; the people in this country have been noticing the
levels of terrorism moving higher and higher. More and more innocent
people are getting massacred and we have also been seeing in tandem that
activities of other countries have been showing more and more interest in
the affairs of Kashmir. Therefore, the nation is concerned and | do not
blame any political party. The nation is ‘concerned of what is going to
happen, of what is going to be our fate and it is seldom that in the history
of a nation a hundred people get killed on one day. | do not want to blame
anybody, | do not think my party wants to blame anybody and let it be said
and stated last without demur that we do not want to blame any security
forces. The gravamen of our enquiry is not to blame the defence forces of
this country or the security forces of this country. The gravamen of our
enquiry is, how it is that terrorist activity in the last several years and
recentlty in the last few months has reached such a pitch that an enemy
across the border dares to kill a hundred honest, innocent citizens of our
country. That is really the purpose of this enquiry. | do not agree with the
hon. Minister when he said that we on this side want to discredit the
security forces. When have we said that? | do not agree with my learned
friend when he said that we wamt to find fault with our security forces. We
only mentioned that there are some newspaper reports, they may be true,
they may be false. Everyday, newspaper reports are brandished about in
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this House. Hon. Members from that side and this side wave newspapers
on a daily basis to raise matters of importance. We never say, 'let us not
look at the.newspaper." The fact of the matter is the Press in our country
is free. They are free to investigate. They are free to find out what they
perceive to be true. It may not be the truth, Sir, but they are free to find
that out. It is not only the newspaper report, it is also the electronic media
and they have done yeoman service in the past. | do not think the intent of
the newspaper report was to criticise the Government, The intent was that
this is the perception of the people of our country, this is the perception of
those who have investigated those matters and it concerns us. It is very
strange that in a democracy, newspaper reports can publish what their
perceptions are of this House which is the essence, which reports the
essence of democracy and it cannot be debated! We do not want that the
security forces should be put in the dock. But we certainly want that the
truth must come out. Sir, in fact, you will see in the weeks to come, there
will be reports in the magazines and newspapers, and there will be reports
by outside agencies. You know how outside agencies are working against
India and Kashmir, take Amnesty International, take Human Rights Watch.
These are agencies, which are going to give out reports which will be anti-
india. Now, in order to quell doubts what is the safest way out for the
Government of India? The safest way out is to tell the international
community that we ourselves have ordered a judicial inquiry. What better
course would there be than to be able to tell the rest of the world, ' look at
the fairness of our systemn of inquiry, we have appointed a sitting judge of a
court'? Whether the State Government does it or the Central Government
does it, is a legal question and | leave the legalese out. But the fact of the
matter is, that was the safest course for this Government to have adopted.
| am sorry to say that they have:not chosen that course and in that process
we will get flapped not only from within the country but also outside the
country. The hon. Minister mentioned that such enquiries have happened in
the recent past. He gave the example, Mr. Vice-Chairman, of Kargil and he
said, 'see, the Subramaniam Committee has given Its report and see the
kind of objections that some Members of the Opposition raised earlier." The
same issues that are being raised were raised earlier. Sir, what happened
to the Subramaniam Committee's Report? Mr. Vice-Chairman, Sir, let me
say this, despite the Subramaniam Committee's Report, which was an in-
house report, Mr. Subramaniam has on record stated today that the
Government should, in fact, place on the Table of House documents which
the Government has withheld.
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Now, what does it show? It shows the attitude of this
Government. If you are so open about it, why did you not place all the
documents in respect of the Subrahmanyam Report on the Table of this
House? That very Mr. Subramanyam has said, "Why has the Government
wanting not to place those documents on the Table of the House?" This, in
fact, proves what we have been saying all along that if you do not have a
transparent, open, inquiry, through a process which earns the confidence of
the public, you are going to have doubts on what happened and, therefore,
you will not be protecting the security forces of the country. |n fact, you
are doing something against the interests of those very security forces that
you are trying to protect. In fact, 1 am very, very happy to note that not
only the hon. Minister, but also an hon. Member, Dr. Singhvi, from the
Treasury Benches, has made a very candid statement here. Sir, Dr. Singhvi
said, | quote, "That there was, in Kashmir, in respect of recent incidents, a
conceried plan by the people who are hostile to us.* And the hon. Minister
-- | quote -- has said, "Somebody from across the border organises these
attacks.” We agree with you, Sir. Mr. Vice-Chairman, Sir, we agree that it
is somebody, from across the border, on a daily basis, who is organising
these attacks. We want to find out why has our defence not succeeded.
How is it that they were allowed to attack innocent people of this country
and we were not able to rebut these attacks? There are some reports that
in one area, there were two militants, and the people killed were 33! There
were only two militants, and 33 people were Killed! Some reports say that.
Now, the question is, if we had prior knowledge, why were we not able to
stall that? Why were we not able to deal with that? | do not see it is the
fault of the security forces. But we must find out whose fault it is? We
must find out why were the arrangements not foolproof so that innocent
victims could have been protected from this kind of onslaught? Having
said that, Mr. Vice-Chairman, Sir, there is another point that | want to touch
upon, which is of significance. Sir, this is a debate in which we are all one;
and | agree with some of the Members of the other side who said that we
must rise above partisan politics because this affects the security of the
country and we must put up a united front before the rest of the world.
There is no doubt that all of us are united on this. But where does the
problem lie? The problem lies in the fact that whenever the Congress Party
raises an issue, which it believes of some significance, immediately, there is
a tirade against the Congress Party, not only within Parliament but also
outside Parliament. And, what is said to us? They say, “Look, you are
supporting Pakistan.” If we question this Government on any issue, which
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either relates to Kashmir or the security of this country, an allegation is
made against us. The allegation is, "Look, you are trying to support people
outside the country."...{nterruptions)...One second...(nterruptions)...| did not
interrupt...fnterruptions)...| did not interrupt anybody...{nterruptions).. .Please,
| request, through you, Mr. Vice-Chairman, Sir, the hon. Members of this
House to allow me to complete my point of view. Now, Sir, this is very
unfortunate because whdt happens in the process is, you vitiate the
atmosphere. We are, in this House, together to resolve the issue of national
significance and we want to work with the Treasury Benches on this. But if
you start alleging -- very, very senior Ministers have made these statements .
outside the House -- that the Congress Party is playing into the hands of
the enemy and that the Congress Party is supporting outside elements,
what is the message that you are sending and what is the politics that you
are playing? Is this politics or not? This is what vitiates the .atmosphere.
That is why | say, if you were stop doing that and if you were to come to
this House for the purposes of, actually, Co-gperating -- and we, indeed,
want to do so with the Treasury Benches -- dehors this kind of atmosphere,
then we will be able to do somethmg together for this country. This is one
point | wish to make because neither of us and, | think, Dr. Singhvi was
right that these kind of issues should not be raised in this House. And |
find, every time this happens,' the whole atmosphere gets vitiated. Then
the other point | wish to make is, hon. Members of this House have said,
"Look, an inquiry is going on and we should wait for the results of that
inquiry to find out whether there should be a judicial inquiry or not.* The
hon. Minister really said that the Congress Party should not have asked for
a judicial commission, under the Commissions of Inquiry Act, in this regard.
The real problem arose because yesterday, the hon. Leader of the House
got up and solemnly made a statement that the setting up of a Commission
of Inquiry by the Centrai Government was unconstitutional. Had he not said
this, this problem would not have arisen because we would not have got up
to justify our position, namely, that this was an incorrect statement of law.
Then, we were told the reason as to why this cannot happen, the
Commissions of Inquiry Act applies only to such laws in which the Central
Government can make a law respecting items in List | and List Il of the
Constitution, and in respect of any item in List lI, the Central Government is
not entitled to make a law,; therefore, the Central Government cannot set up
a Commission of Inquiry in respect of any of those items. Now, entry 1 of
List |l talks of public order, and the contention raised was that this matter
relates to public order; therefore, it is a State subject, and being a State
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subject, the Central Government, under the Commissions of [nquiry Act,
cannot set up an enquiry commission. That is belied by the statement of

the hon. Minister in this House when he says -- | have quoted him earlier
also, and | am quoting him again --, "Somebody across the border

organises these attacks." And Dr. Singhvi said, *There was a concerted plan
of people who are hostile to us." So, obviously, it is their own case that
this is not a matter with respect to public order within Kashmir. 1t is a
matter which relates to terrorism, and the spread of terrorism from across
the border. Now, there is the Jammu and Kashmir Order and | will just
disabuse the misconception of my learned friends. There is an Order of
1954, "The Constitution (Application to Jammu and Kashmir) Order, 1954', in
which article 248 of the Constitution of India says, "Parliament has exclusive
powers to make any law with respect to prevention of activities, involving
terrorist acts, directed towards overawing the Government, as by law
established.” So, under the Jammu and Kashmir Order, 1954, Parliament
has exclusive rights to make laws preventing for aclivities involving terrorist
acts directed towards overawing the Government. Therefore, Parliament has
an exclusive right to set up a Commission of Inquiry in this respect. You
yourself say, “These are acts of terrorism from across the border.”
Therefore, for the Leader of the House to say "We have no power under the
Constitution to set up a Commission of Enguiry” is not to look at the laws
that are staring at your face. Not only that; Sir, there is another entry,
entry 97, which is also a part of this Order, and may | just state it before
you that entry 97 has been amended, as applicable to Jammu & Kashmir,
and it says, "Prevention of activities involving terrorist act directed towards
overawing the Government, as by law established."? So, both, under entry
97 and article 248 of the Constitution, it 1s Parliament which has an
exclusive right to set up a Commission of Inquiry in respect of any of those
matters. Now, you may say "Notwithstanding the law, we do not think that
it is right or appropriate at this point of time to set up a Commission of
Inquiry because we are walking on a razor's edge, and, therefore, it may not
be good for the country." You may have that perception, and you are

entitled to that perception.

And that may be your argument for not setting up a Commission of
Inquiry. But, Sir, we have a different point of view, We are irying to place
that point of view before the people of this country. And, through you, Mr.
Vice-Chairman, | would like to say that you don't have the right to question
both our integrity and our patriotism. In no way are we less patriotic than
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any of you. in no way will we duck when our country and its security is
threatened. And | don't talk only of the Congress Party; | talk of every
political party that is represented in this House. So, please don‘t, please
don't, bring a level of intolerance into this House. For, if you do that, we
will never be able t0 have a dispassionate debate for the good of this
country. Thank you very much.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Now, the
Leader of the House to respond.

SHRI JASWANT SINGH: Mr. Vice-Chairman, Sir, it is of some
disappointment to me that hon. Pranab Mukherjee, who had initiated this
discussion, is currently not here. He had advised all of us that the
viewpoints, particularly, his viewpoints and of his party, be heard in
advocacy of why there should be a judicial inquiry. | had, even at the very
beginning said that the Government is not averse to a discussion, any
discussion, at any point of time. Inevitably, Sir, given the nature of the
subject, the discussion was not limited to the aspect of the Congress
Party's or the other parties' views as to why there should be a judicial
inquiry. Hon. Members ranged far and wide and said many things. It is
not necessary for me to respond to all these things. The central question
is, advocacy of a judicial inquiry into the matter. Many learned practitioners
of law have cited various aspects of law. | had occasion even yesterday to
submit, Sir, that this House makes laws. We don't discuss issues here, as
we do in chambers of law. But hon. Members are free to put across their
viewpoints as they like. And, indeed, those who have concentrated on the
legal aspects are doing so because that is their persuasion; that is also,
perhaps, their specialization. Good luck to them. May they prosper.

SHRI KAPIL SIBAL: May you prosper you too, Sir. {nterruptions)

SHR! JASWANT SINGH: Let me just put across the essence of it.
There appears to be an intermingling of the cause and effect. The cause of
what took place, be it in Pahalgam or Kupwara or other areas of Jammmu --
the cause is cross-border terrorism, promoted, encouraged, inspired, aided,
abetted, financed and continues to be supported by forces inimical to India,
outside of India, and it is something that Pakistan has continued to do.
To establish the cause, a judicial inquiry is not needed. | am astonished at
the intermingling of the cause and effect. We don't need a judicial inquiry
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to establish the causes that encourage these terroristic activities, not simply
in the State of Jammu and Kashmir, but in other parts of India also. We
are engaged with the effect of it. Certainly, hon. Members are well within
their right. Now, in future, subsequently, not simply hon. Members here,
indeed, any citizen, including the members of the fourth estate, is free to
find fault with the Government, criticize the Government and point cut that
this is where the Government has failed, but only with the effect of it. | do
not wish to go, Sir, here into the fact as to where the incident has taken
place; the best manner of establishing what happened is through an inquiry
commissioned by the State Government, as constituted, as they have
already announced. | did approach this whole discussion with a view to be
enlightened by my distinguished friends from the Congress Party and others
as to why the Government should change its mind and do as they
advocate. | do not wish to enter into any competitive boastfulness about
our concern for the security forces. My gallant friend, General Shankar Roy
Chowdhury, and | were cadets together when we started our life as fledgling
soldiers. | do not have the distinction of Maharaja Saheb of Kashmir to
hold an honorary rank of Major General, but | did also, going through the
ranks, as it were, of cadetship, achieve some familiarity, not simply familiarity
but also some degree of attachment, with the armed forces. Therefore, it is
not the question, Sir. | do commend to the House ‘pay heed to what he
said that when you engage in such activities -- when he says it -- he says
it -- we were cadets -- | wandered into this world and he rose to be the
Chief of Army staff-- he says it with the responsibility of his office -- it
does have an effect on the morale of the security forces. Pay heed to it, if
you will; if you do not, it is your right not to. | do wish to make one more
observation. When a senior Member of the Congress Party, whom | hold in
a very high regard, who brings to his public office years of experience of
various positions in Government, suggested that | specialise in backtrack
diplomacy. 37817 wAM fé ¥ 3@ ¢ Rt 4 wary a9 § | § qrae § T8
TS U 5 &F ¢F QW 99 T T Y 8, U I7 Wl 9 & Suwurasm off [
WA 3R A & IER W & A AN G AT g1 FE | w9 3R e
q A W g N FHAT & ....(FAUF).... 39 F A 9, 39 A N FE, A 49 @
e e @@ g |1dAfiauRarg ammsadNasd smfaae @ &2
g, 8% ¢ # 9 JE | WAg Mg Y wERY B, KR v 3 Rara 9 a4
eHr fpm & | &Y 9t & 5 3w wwe @ W Ad I3 giw | R, g7 99 ge T |
12 i dl g 2 & Rard) 789 ofl, O @9 & agarR amg A ot I ), Fo
qg el A =T 99 = |
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it is indeed the nature of the challenge which we face, as a nation,
that issues relating to the State of Jammu and Kashmir should generate the
highest possible concern and heat. Pakistan has been given to saying that
Jammu and Kashmir is the core issue between India and Pakistan. The
present Chief Executive, Generai Parvez Musharraf Saheb, is also given to
repeating this line, | made it clear on behalf of the Government in the UN
General Assembly, in September of 1999- and have since repeated often,
that Jammu and Kashmir is not either a territorial dispute with Pakistan nor
is it a core issue between India and Pakistan. Jammu and Kashmir is at
the core of the Indian nation only. And what is at the.core of Indian
nationhood will certainly generate passion and the kind of discussion that
we have had. | would have liked very much to have acceded to the request
made by my distinguished friends from the Congress and their repeated
advocacy of a judicial inquiry, | regret | am not able to do so, Sir. The
Government has taken a position. The State Government has ordered an
inquiry. | believe that for the good of Jammu & Kashmir, for the good of
establishing what has actually happened, and to enable the people of
Jammu & Kashmir -- 3mqs #ige BT 3R @89 3res aoal § BREr -- “we
will only debate here, and the heat will be feit by those who live there.”
Therefore, Sir, after having examined all aspects of it, on behalf of the
Government, | do, with due regard to the views expressed by everybody,
regret that we cannot accept the suggestion of the Congress Party that a
judicial inquiry be ordered. Thank you very much, Sir.

THE LEADER OF THE OPPOSITION (DR. MANMOHAN SINGH)
Mr. Chairman, Sir, | have listened with great attention to what the hon.
Leader of the House had said. | agree with him that cross-border terrorism,
aided, abetted and inspired from Pakistan is at the root of the trouble in
Jammu & Kashmir. But, Sir, that is not the issue. The issue is that we all
knew that once the peace process gets going, there will be trouble of this
kind. The hon. Prime Minister himself mentioned that intelligence had given
warnings to this effect that there could be trouble; and, naturally, the public
at large as well as the House is entitled to know -- if there were such
warnings from the intelligence agencies -- what precautions were taken by
the Government to take care that no such untoward incidents took place?
That is a legitimate demand of this House and the public at large, and the
Government cannot put this issue under the carpet. Sir, yet another issue
was raised by my colleague, Shri Pranab Mukherjee. He pointed out that as
early as in 1996, the then Home Minister had commissioned a report. This
report has been mentioned in the newspapers. We have not seen the
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contents of that report. That report had made several recommendations
with regard to the protection of pilgrims who might be going for the Yatra of
the sacred Amarnath Shrine. Has that report been implemented? |If it is
not implemented, why has it not been implemented? Have there been any
gaps in the process of implementation of that report? This again is a
legitimate issue, and the hon. Leader of the House or the hon. Law Minister
have not thrown any light on this issue as well. Then there is the other
question, a related question, about the type of inquiry. We have heard the
pros and cons. We know that the Government is not inclined to order a
judicial inquiry. But, Sir, | submit to the Government in all sincerity that our
country's fair name demands that we should be transparent to the utmost
extent in dealing with these charges, howsoever malicious they might be,
that some elements of the CRPF might have ihadvertently done what is
attributed in the newspapers.

| do not subscribe myself to this charge. This charge has been
made in newspapers. As my colleagues have pointed out, this will be
repeated. The best way to stop this nonsense is {0 order an inquiry that
will inspire confidence, internally as well as in the rest of the world. For all
these reasons, | feel that the hon. Leader of the House has not been able
to convince us that there is no case for a judicial inquiry.

| have heard the legal luminaries, Dr. Singhvi, Mr. Anand and Mr.
Nariman., | don't think that they questioned the competence of the Central
Government to order a judicial inquiry. As | understood them, they said,
"“Not now, but, maybe, later on." Therefore, on this question of jurisdiction
that, | think, the hon. Leader of the House mentioned yesterday, | submit to
him that as 1 heard Dr. Singhvi, Mr. Anand and also Mr. Nariman, they did
not endorse the argument that this ts an issue that is outside the
competence of the Central Government. For these reasons, | feel very
sorry. The Government, in its wisdom, has found it fit to reject our demand.
We, on our part, cannot accept this situation. We will continue to press for
a fair inquiry. We Dbelieve that a judicial inquiry is the only answer to this
problem. Therefore, in protest, we walk out of this House.

(At this stage, some hon. Members left the Chamber.)

SHRI R. MARGABANDU: In protest, we also walk out.

(At this stage, some hon. Members left the Chamber.)
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Suavreas (st e gEil)) @ W 4 s g8 deaqYl faw  wen gew
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SHRI O. RAJAGOPAL: As the Vice-Chairman has rightly pointed
out, this is an important piece of legisiation, and, as a major party, the
Congress Party, is absent now, it will be better that we take it up tomorrow.

goTead (3 R od) 39 Ee @) widardl Fd qUaR, 9 97T,
2000 &t w11 99 a& & fog waffrg @ ol 2 |

The House then adjourned at two minutes past
five of the clock titl eleven of the clock on
Wednesday, the 9" of August, 2000.
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